FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

SAHAR INDUSTRIES LLP OPERATING IN MANUFACTURING OF DIVERSIFIED RANGE
OF DYED YARNS AND OTHER TEXTILE PRODUCTS INDUSTRY AT MOTI NAROLI, SURAT
GUJARAT

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.
1. | Name of the corporate debtor along | SAHAR INDUSTRIES LLP
with PAN & CIN/ LLP No. LLPIN: ACA-9088
PAN:ADAFS5600F
2. | Address of the registered office Block No.91, Paikee 1(B), Opp. Bharat Petroleum,
N.H.-8, Moje-Moti Naroli, Taluka-Mangrol, Kim,
Surat, Mangrol, Gujarat, India, 394110
3. | URL of website NA
4. | Details of place where majority of | Block No.91, Paikee 1(B), Opp. Bharat Petroleum,
fixed assets are located N.H.-8, Moje-Moti Naroli, Taluka-Mangrol, Kim,
Surat, Mangrol, Gujarat, India, 394110
5. | Installed capacity of main products/ | 300 MT per month
services
6. | Quantity and value of main products/ | As per the latest available financial Statement for F.Y.
services sold in last financial year 2024-25:
Quantity: NA
Value: Rs. 77,29,68,366
7. | Number of employees/ workmen NIL ( As per the information provided by the SBOD).
8. | Further details including last available | Details can be sought by sending request to Resolution
financial statements (with schedules) | Professional at cirp.sahar@gmail.com.
of two years, lists of creditors are
available at URL:
9. | Eligibility for resolution applicants | Details can be sought by sending request to Resolution
under section 25(2)(h) of the Code is | Professional at cirp.sahar@gmail.com.
available at URL:
10. | Last date for receipt of expression of 18.04.2026
interest
11. | Date of issue of provisional list of 20.04.2026
prospective resolution applicants
12. | Last date for submission of objections 25.04.2026
to provisional list
13. | Date of issue of final list of prospective 27.04.2026
resolution applicants
14. | Date of issue of information 20.04.2026
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution 20.05.2026
plans
16. | Process email id to submit Expression cirp.sahar@gmail.com
of Interest
17. | Details of the corporate debtor’s MSME Registered
registration status as MSME

Date: 03.04.2026
Place: Ahmedabad

Sun Resolution Professionals Private Limited

Resolution Professional of

M/s Sahar Industries LLP (In CIRP)

Through its Authorized Signatory

Mr. Igbal Singh Gandhi

IBBI Registration No. IBBI/IPE-0064/IPA-1/2023-24/50043

AFA valid upto: 30.06.2026


cirp.sahar@gmail.com
file://///192.168.1.201/SharedDoc/CS%20TEAM/SUPPORT%20SERVICES/5.%20IQBAL%20SINGH%20GANDHI/Sahar%20Industries%20LLP/9.%20EOI/cirp.sahar@gmail.com
cirp.sahar@gmail.com
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IN THE HIGH COURT OF
JUDICATURE AT BOMBAY
IN INSOLVENCY
The Debtor hereunder mentioned
hava been adudged Insolvent in
Insolvency Petition Mo 6 of 2024 as
an Gth February, 2026 by the

Hon'ble Insolvency Court.

INSOLVENCY PETITION
NO. 6 OF 2024

Re: 5. B. 3INGH, Prop. Of Ravindra
Enginearing address at Unit
Mo. 109, Master Mind I.T. Park
Raoyal Palm, Goregacn (East),
Mumbai - 400 068 and also at 21,
Mew Apclo Estate, Mogra Village,
Magardas Road, Andheri (East)
Mumbai - 400 089,

Insabient,
The Pelition was presented o this
Hon'ble Court on dated the Tth day
of March, 2024 by M's Shripal K.

Shah Pelitioning Credifor
Dated this 1stday of April, 2026,

Sdi-

MRS. R.V. RANE

Insolvency Registrar.

High Court Bombay

AISHPRA JEWELS PRIVATE LIMITED

G 2B VAMH200TPTC 1681 54
Comaci: legalhpobiigmail. com
Regisiared Office; Pramizes HEA04D, H Tower,
Ezs1 Wing. 4th Floar. Bharal DRmend Bourse
Complex, BRG Bandra-E. M-51. Mumbai City,
Bumbsl, Maharashia, India 400051

FORM NO. INC-26
{Pursuant ba rule 30 of tha Comparnias
{Incorparation) Rules. 3014)
Advertisement bo be pubdshed in the
nesezpaper far changs of registered office
af the Company from ane stale io anather
Befora ha Ceniral Gosemmaonl Weskm Ragior
In fhe mathar of mib-saclion (4) of Saclion 13
of Companies Acl, 2013 and clauss {8} of

ARINVI BERANCH
H IFHEI A0 CIRCLE OFFICE, 10-3-163 & .I'-..-1h4-ﬁ
LOT M0 &5, BESIDE R }
SEC l..H[I:H.-".E.ﬁ 0 - 500026 E-mail: chiT5iae ._._nanb com
AD'I.I'ERTISEMEHT IN RESPECT OF TRANSFER OF STRESSED LOAM EXPOSURE OF MiS ZAVERI
JEWELLERS TO THE PERMITED ENTITIES (PERMITTED ARCSMEFCS/BANKSIFIS) BY PARTICIPATING
IN E-AUCTION UNDER BWIS5 CHALLENGE PROCESS
Canara Bank invites Expression of Interest ["EQU") from eligible ARCe/NBFCeBanks! All India Financial
Institutions {collectively “Permitted Entities” or "Bidders”) in terms of extant guidelines from the
Resarve bank of India (RBI) on fransfer of Stressed Loan Exposures ("RBIMD"), as amanded from time fo
time and the Bank's internal Board approved policy, for transfer of stressed loan exposures of NS Zaveri
Jewellers with Canara Bank outstanding of the Fund Based Limits amounting to Rs.8.35 Cr (Rupees
Eight Crore Thirky Five lakh Only) as on 30.03.2026 plus further interest and chargas etc., through ¢-
Auction under Swiss Challenge Method on “All Cash™ basis with a minimum Reserve Price of Rs.8.35
crore (Rupees Eight Crore Thirty Five lakh Only) on "As is where is”, "As is what is", "Whatever thera is"
and without recourse basis.
Canara Bank shall not assume any operational, legal or any other type of Rigks relating to the loan
axposure and shall mot be providing any representations or warranties for M5 Zaveri Jewallers. All
interested eligible participants are requested to submit their willingness fo participate in the a-Auction
by way of an EOl and executing a Non-Disclosure Agreement, if not executed earlier. Last date for
submission of EC1 Is 09.04.2026, Interested bidders can access Canara bank website for web notice and
can get further details on www.canarabank.com by clicking on tenders.
Interested parties may contact undersigned

Cana ra Ihln I~.

AR M BI’IHHCH

Aanara Bank HYDERABAD CIRCLE OFFICE, 103

SECUNDERABAD - 580026 E-mail: chi7 = narabank, oo
ADVERTISEMENT IN RESPECT OF TRANSFER OF STRESSED LOAN EXPOSURE OF WIS 5T MARK
EDUCATIONAL INSTITUTHON TO THE PERMITED ENTITIES [PERMITTED ARCS/NBFCS/BANIKSIFIS) BY
FPARTICIPATING M E-AUCTION UNDER SWISS CHALLENGE PROCESS

Canara Bank invites Expression of Interest (“EOI") from eligible ARCs/NEFCs/Banks/ All India Financial
Institutions [collectively “Permitted Entities" or "Bidders”™) In terms of extant guidelines from the
Reserve bank of India (RBI) on transfer of Stressed Loan Exposures ["RBIMD"), as amended from tima to
tima and the Bank's intermal Board approved palicy, for fransfer of stressad loan exposures of M5 5t
Mark Educational Institution with Canara Bank outstanding of the Fund Based Limits amounting to
Rs5.140.03 Cr (Rupees One Hundred Forty Crore three lakh Only) a5 on 30.03.2026 plus further interest
and charges etc., through e-Auction under Swiss Challenge Method on “A1 Cash" basis with a minimum
Reserve Price of Re. 23,30 crore (Rupees Twenty Three Crores Thirty lakh Only] on “As Is where (5", “As
is what is”, "Whateverthera is” and without recourse basis.

Canara Bank shall not assume any operational, legal or any other type of Risks relating to the loan
exposure and shall not be providing any representations or warranties for M/S 5t Mark Educational
Institution. Al interested aligible participants are requested to submit their willingness to participate in
the e-Auction by way ofan EQ| and axecuting a Mon-Disclosura Agreement, if not executed earfier. Last
date for submission of EQI is 09,04 2026, Interested bidders can access Canara bank website for web

naotice and can get further details on www,canarabank.com by clicking on tenders,
Interested parties may confact undersignad

Please note that &= Auction process envisaged in this advertisement shall be subject to final approval by
the Competent Authority, Further, Canara Bank reserves the right to cancel, maodify, amend or withdraw
any of tha terms of this advertisement and process document at any stage andiar disqualify any eligibla
party, at any sfage without assigning any reason whatsoever and without any liability by uploading the
corrigendum on the website and the decision of Canara Bank in this regard shall be final and binding,
This is not an offer document and is being Issued with ne commitment.

Date:02.04.2026,Place; Hyderabad Specialised ARM Branch

Authorized Officer.Canara Bank

DEPARTMENT OF ENERGY
GOVERNMENT OF UTTAR PRADESH,

Room No. 324, Bapu Bhawan, Vidhan Shabha
Marg, Lucknow (UP) 226001, India
ADVERTISEMENT NO.- 01/2026

Contact Person Contact Details g=mail ID Contact Person Contact Details e-mail D
Mr. V Sandeep Kumar 9885660606 chi?53Ecanarabank.com Mr. V Sandeep Kumar 9BBSEE060E ch2752{Ecanarabank.com
Mr. K Santosh Satyanarayana A1103T051E Mr. U Sal Srinivas Bh05E14124

Please mote that e- Auction process envisaged in this advertisement shall be subject fo final approval by
the Competent Authority, Further, Canara Bank reserves the right to cancel, modify, amend or withdraw
any of the terms of this advertisement and process document at any stage andior disqualify any eligible
party, al any stage without assigning any reason whatsogver and without any liability by uploading the
corrigendam on the website and the dacision of Canara Bank in this regard shall be final and binding.
This is not an offer document and is being issved with no commitment.

Date:02.04. 2026, Place: Hyderabad Specialised ARM Branch

Authorized Officer,Canara Bank

Expression of Interest for Leasing Operations of

Marmada Extrusions Limited Plant

Marmada Extrusions Limited (CIN: U25202MP19B84PLCOD2532) Is
undergoing Corporate Insolvency Resolution Process (CIRP) pursuant to
the order dated 13.03.2026 of the Hon'ble Mational Company Law Tribunal
{MCLT), Indore Banch.

Intereated parties are invited 10 submit proposals for running the comaany's factony

Head Office - I,
%‘ﬁ- am n UCO BANK DiT- Procurement and Infrastructure
3 &4, DD Block, Sector - 1,
Hanours Your Trest
I,-‘!'- Govt, of India Url'.'l'ﬁl"'.ﬁ-klﬂﬂ_l %alt Lake, Kobkata—T00064
MOTICE INVITING TENDER

LCO Bank [nvites tender for Selection of Semvice Provider for Development &
Implementation of 50 based Messaging System throwgh GeM Portal, For more
details, please refer to https:/fwww.uco bank.in & https://gem.gow.in

Deputy General Manager
DMT- Procurement and Infrastructure

Date: 03.04.2026

Department of Energy, Government of Uttar Pradesh invites on-line

on rent, utilising ks exdsting infrastruciune,

sub-rute [5) of nule 30 of the Companies

Redevant Partlculars

Plant Location

{Pat Mo, 71, Industrial - Area Mo, 1. Pthamguor, Dhar Madbwa
Fradesh, ndia - 452001

Product Portiolio |PP Waven Eags HOPE Wewven Sack Bags, Jumba Bags. Laminated

iEHd Food Grade Liner Bags, Industrial Fabeic snd related products

Annual Production [Excesding 150 malion bags (based on awailable reconds),

Fartles interested in EEsing and operating the tactory may:

All ECMs and proposals are subjact to final approval by the Committee of Craditors
1Col) & ctherauthorities, as perappdicable laws.

WISIE Lhe Site Tor assessment wilh preor permission from tThe Resolution
Professsonal (via amail),

Submit their Expressicn of Interest {EQH}, along with company profile and
detailed financial terms, to crp.nammadaestrisions@gmall.oom /
cakuldeeptank@grmallcom

Deadline: 0500 PM, 10 April 2026,

regisiered office of the Company may
deliver gither on the MCA-21 portal
iwww . mca. gov.in} by filing investor
complaint form or cause to be delivered or
send by regisierad post of his/her obsactions
supparted By an affidavit stafing the nature
of his'her interest and grounds of cpposibion
o the Regional Direchor {WH-1) al the addrass
Everast SthFloor, 100 Marne Dove, Mumbsai,
Maharashira-400002 wilhin fourteen days of
the dede of publcation o this nobice wih a copy
fo the applicant Company al ds ragisterad
oflice af the addrass mantioned below

Regislered Office: - Pramises HE4040, H
Tower, East Wing, th Fioor, Bharat Damand
Bourga Complax BKC Bandra-E, M-51,

Last date of application is 06 May, 2026 till 5 P.M.

Details and online application is available on the website: www.uppcl.org

The following information will generally be sought in application form on website.
(The indicative format is only for reference).

Basic details (Name, father's’Husband name, age, address, email, mobile no. etc.)
educational qualifications details, work experience, details of your vision and
achievement in past organizations.

ADDITIONAL CHIEF SECRETARY
(ENERGY AND ADDITIONAL ENERGY SOURCE),

GOVERNMENT OF UTTAR PRADESH.
Ro. No. 04, Date - 02.04.2026

Kuldeap Tank

Interim Resolution Professicnal

I the matter of Marmada Extrusions Limited,

1 CIN-L25202MP1A84PLCO0ZE32

I8EI Reg, Mo, IBEIIPA-001/1P-P-02 T FES M2 2-20023/14 255,
AFA walid il 3000682026,

Offecias 2032, Block-A, The One, RMT Marg., Indore 452001,
BE2EETTTAE/Q07 T332 328,/07314226345

(Incarporstion) Rules, 2014 application for the following posts:-
AN

I thie matiesr af H.Iﬁf‘{ll’.ﬂ Jesdale Privaba Limited SL. NAME OF NAME OF NOS. OF

CIN: U281 IMHEOTPTC 165194) having NO. THE POST CORPORATION/DISCOM VACANCY

15 registered ollice al Premesas HE404), 5 1 : '

H Tawer, East Wing, 41h Floar 1 Du.rect_(t))r ' U.P.Power Corporation Ltd., Lucknow 1

Eharal Diamond Boursa Complay, BEC _(Dlstrl ution) I i

Bandra-E, M-51, Mumbai City, Mumbsi, 2-  Director Dakshinanchal Vidyut Vitran Nigam 1 .

Maharashira, fndia, 400051, Pefitioner (Commercial) Ltd., Agra
Nullca is henaby given lo the General Pubic 3- Director Purvanchal Vidyut Vitran Nigam Ltd., 1 .
that the Company proposes to make (Technical) Varanasi
applicalion 1o the Central Governmani 2 - - - -
under seclion 13 of the Companies Act, 4- Director . Paschimanchal Vidyut Vitran Nigam 1 2
2013 seaing confirmation of alteration of (Commercial) Ltd., Meerut |
the Memarandurn of Association of the 5- Director Paschimanchal Vidyut Vitran Nigam 1
Company in terms of (e special rezolution (Technical) Ltd.. Meerut
passed at the Extra ordinary general : - . . . i
meeting held on 01,04 2026 to enable the 6- D1r'ector Paschimanchal Vidyut Vitran Nigam 1
Company to change its Registersd Office from | (Finance) Ltd., Meerut
ihe State of Maharashira (ROC, Mumbai [) 7- Director Kesco Ltd. Kanpur
i the State of Uttar Pradesh (ROC Ustar (Commercial)
Pradeshl, Kanpur) - 8- Director 'U.P Power Transmission Corporation 1
Any person whose interesi-is likely to be Fi Ltd.. Luckn
affectad by the proposed change of the (Finance) (-td., Lucknow

Murnbai City, Mumbai, Maharaghira, India,

400051
For and on behall of
Alshpra Jewels Private Limited
ahi-
VAIEHAY SARAF
Date:03.04. 2026 Diractar
Place: Mumbal DIM:0333T0EG

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SAHAR INDUSTRIES LLP OPERATING IN MANUFACTURING OF

DIVERSIFIED RANGE OF DYED YARNS AND OTHER TEXTILE
PRODUCTS INDUSTRY AT MOTI NAROLI, SURAT GUJARAT

(Undar sub-reguBation (1) of regulation 364 of he Insolency-and Bankripscy Board of inda
[ingoivency Resplution Process for Corporate Persens) Ragulations, 2016)

RELEVANT PARTICULARS

i Harr-e of the corporale debtor along with | SAHAR INDUSTRIES LLP
| PAR & GINGLLP Mo LLPIN: AA-GOHE
PAN: ADAESSE0DE

Block No.91. Pakee 1(B), Opp. Bharat
Pefroleum, M.H.-8. Maje-Rati Narod
Taluka-Mangrol, Kim, Surst, Mangrol
Guarat, India, 394110

2 | Address of the registered office

3 | URL of walbisile M.A

Biook Mo.91, Pakee 178}, Opp. Bharat
Petleum, WH.-8, Mae-Mati Narsd
Taluka-Mangrol, Kim, Sweat, Mangrol
Gugarat, India, 392190

5 { Instaliad capacily ol main producis/services| 300 MT per month

4 | Detais of place where majority of fixed
| Asgets are ocated

£ | Quantity and vakie of makn products’ A5 per the latest available findroa
Czargicas qodd i last Snancial year Sanatement for FY, 2024-25:

Cluardity; M&

Valis 35 17,2968, 56

T | Humber of employeasi warkmen MIL §As per the information prowidad by the
S200)
8 | Furiher defalls Including [asi avakable | DSt can be soughl by Sencing request o
| fnancial statements (with schedules) of two| Resolilion Professionat at
yaiwg, bals *-f-:*emh:nrs. are a-.-ala:ule alLURL i, saﬁa@mnl Lo . )
gl Elagllzllrlg,l for resclutian ap.:llr:.ar15 Lridar Details can ba =-:r.1|:l1t!:|g.I se-ﬂung "Equasl"{.'-
| saclion 25(2)(h) of the Code & avadable at | Resolulion Professionsd at
cimp.eahan@gmail.com

CENTRAL RAILWAY

E- AUCTION NOTICE

Bhusawal Division, Cenfral Railway
has cafled E suction for leasing
of below given assels on
www.ireps.govin through E auclion
leasing madule .The interested biddars
are requested to register and upload all
ACEEsary docimsnls an sl prior (o E
auction. For furlher details bidders ara
raquested to wvisit the websita
wwwLireps.gov.in o know all detalls
raiated ta E-aucton menoned balow:-
Category: Parking Catalogue Mo.:
BSL-PEG-RV-MX-127-25-1 Assels
Details: Two and Four wheeler - Raver
Auction date & Time: 16.04 26, 10:00
Category: Farking Catalogue Mao. :
BSL-PKG-JL-TW-136-26-1 Assels
Datails: Two wheeler -Jalgaon
Auction date & Time: 16.04 .26, 10:00
Furiher addendumfcorrigendum fime
exteraion, clanfication etc. If any in
canneciion with subjecl lendar will ba
uploaded on website. Bidder shouid
regularly visit website to keep
themseles updamd

NOTICE

NOTICE is hereby given that the
Cerfificate(s) for Equity 400 Shares face
value Rs.10- each hawving Folio Mo,
11068657, Cerificate Mos: 177910 hearing
Distinctive Moz: 38594360 - 38504758 of
ULTRATECH CEMENT LTD registerad In
the namels) of SARDJINI N BHAGIA and
NANIK 5 BHAGIA hashave besen lost or
misplaced and the undersigned has'have
applied to the Company |o issue Duphcale
Cerlificate(s) for the said shares. Any person
who hasfhave any claim in respect of the
said share cerlificales should lodge such
claim with the Company at its Registerad
Office. ULTRATECH CEMENT LTD, B Wing,
Ahura Centre, 2nd Floor, Mahakali Caves
Road, Andhen East, Mumbai, Maharashira,
400093, within 15 days of the publication of
thiz notice, aftter which no daim will be
enterlained and the company will procead to
issua Duplicate Bhare Cerfficatals).

Diarte: 12,04 2026 Sdi-

Name{z) of Shaneholder(s)

SAROJINI ¥ BHAGIA and NANIK 5 BHAGIA|

KAJARIA CERAMICS LIMITED

[CIN: L26924HR1985PLC056150]
Registered Office: SF-11, Second Floor, JIMD Regent Plaza, Mehrauli
Gurgaon Road, Village Sikanderpur Ghosi, Gurgaon, Haryana-122001,
Phone +91-124-4081281
Corporate Office: J-1/ B-1 (Extn.), Mohan Co-operative Industrial Estate,
Mathura Road, New Delhi- 110044
Phone: +91-11-26946409, Fax: +91-11-26946407

Website: www kajariaceramics.com E-mail: investors@kajariaceramics.com

NOTICE

m: Lask dabe Tor repeipt of expression of inbenest | 18,04 2026
{1t t Date of =sue of provisional list of 20,00 2028
rcsp-e::u'.-e rasiution applicants |

12‘ Las! e for submission of obpaclions o | 25.04.20028
| rg yisiral sl

12-.5_ Date of =sue of fnal list of prospaclive 27,04, 2028
[ resolusian apalicants

141 Dale of msue of miomakan memorandum, | 29.04,2025
| avauaton matx and request for resslution
| plans o prospecineg resahition applcants

154 Lest dale for submission of rasplution plans| 20.06.2024

1E- FI"’JIIE:S-:S IJI'II:II| id to subenil ECH

? ] [!em-ls of the corporate deblor's
| registrafion statis &5 MSME

|:|r|u Sa‘la'@gmdll Lom

MSME Regislered

aun Resolution Professionals Private Limited

Dt (3,04 2028
Placa: Alvmedatad

IBB! Registration No. |BSIMPE-D0641PA-1/2023- 24150043

G-

Resolution Prafessinal of

Mis Sahar Indusiries LLP {In CIRF)
Thrawgh itz Authorized Signabary

M. Igbal Singh Gandhi

AFA valid upto: 300062020
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Second 100-Days' Campaign - ‘‘Saksham Niveshak”’

In line with the objectives of the Niveshak Shivir and the Investor
Education and Protection Fund Authority’s (“IEPF Authority”) broader
mandate of investor education, awareness and facilitation, the IEPF
Authority has launched the Second 100-Days' Campaign - ‘‘Saksham
Niveshak’’ from April 1, 2026 to July 9, 2026, focusing on shareholders
whose dividends remain unclaimed, with the emphasis on Know Your
Client (“KYC”) updation and related compliance measures.

In this regard, Kajaria Ceramics Limited ("'the Company’’) has initiated
Second 100-Days' Campaign- ‘‘Saksham Niveshak’’ and this notice is being
issued by the Company as a part of the aforesaid campaign.

All the shareholders who have unpaid/unclaimed dividend or those who are
required to update their Know Your Client (“KYC”), Bank/Nomination details,
etc., are requested to download the KYC updation forms from the Company’s
website at https://www.kajariaceramics.com/share-holder-query.php and
submit the duly filled and signed form along with KYC documents to the
Company’s Registrar and Share Transfer Agent at below mentioned address:
MCS Share Transfer Agent Limited

179-180, DSIDC Shed, 3rd Floor,

Okhla Industrial Area, Phase-I, New Delhi -110020

Email Id: helpdeskdelhi@mcsregistrars.com

Tel No.: 011-41406149-51

Further, shareholders holding shares in dematerialized form are requested to
contact their respective Depository Participant to update the KYC,
Bank/Nomination details, etc.

This campaign is specifically to reach out to the shareholders to update their
KYC, Bank/nomination details and to claim their unpaid/unclaimed
dividend and also to ensure timely receipt of dividend, so as to avoid
transfer of shares and dividend to the IEPF Authority.

For any assistance regarding Second 100-Days’ Campaign-
‘‘Saksham Niveshak’’, you may contact to the Company at
investors@kajariaceramics.com.

For Kajaria Ceramics Limited
Sd/-
Place: New Delhi Vinit Kumar

Date: April 1,2026 General Counsel & Company Secretary

ROYAL ORCHID HOTELS LIMITED

Corporate Identity Number: L55101KA1986PLC007392
Registered Office: No.1, Golf Avenue, Adjoining KGA Golf Course,
Bengaluru - 560 008. Phone: 080-41783000.
email ID: cosec@royalorchidhotels.com, Website: www.royalorchidhotels.com

Members are hereby informed that pursuant to provisions of Section 108 &
110 of the Companies Act, 2013 read with Rule 20 & 22 of the Companies
(Management and Administration) Rules, 2014, as amended and read with
Regulation 44 of SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 and General Circular Nos. 14/2020 dated April, 8, 2020,
17/2020 dated April 13, 2020, and subsequent circulars issued from time to
time, the latest one being General Circular no. 09/2024 dated September
19, 2024 issued by the Ministry of Corporate Affairs, Government of India
(the “MCA Circulars”), Secretarial Standards on General Meetings (“SS-2")
issued by the Institute of Company Secretaries of India and any other
applicable law, rules and regulations (including any statutory
modification(s) or re-enactment(s) thereof for the time being in force),
approval of the Members of the Company to transact the Business as set
out in the Notice, by passing the resolution contained in it through Postal
Ballot, is being sought only by way of remote e-voting process. The
Company is extending the e-voting facility through Central Depository
Services (India) Limited (CDSL) to its members to enable them to cast their
vote electronically on the following Resolutions set out in the Notice of the
Postal Ballot:

No.  Type of Particulars
Resolution
' Special Consider and Approve the proposal for change in
1. Resolution Designation of Mr. Keshav Baljee (DIN: 00344855)
from Non-Executive Director to Whole Time Director
| Designated as an Executive Director.
. Consider and Approve the proposal for increasing the
2. °’d'“ar¥ remuneration of Mr. Arjun Baljee, President of the
| Resolution company who is holding office/place of profit.

The dispatch of Notice of Postal Ballot to the Members has been completed
on Thursday, April02, 2026 only by email to those Members whose email Ids
are registered with the Integrated Registry Management Services Private
Limited, Registrar and Share Transfer Agent (RTA) and Depositories in
compliance with MCA circulars and SEBI circulars and the same is available
on the website of the Company at www.royalorchidhotels.com and on the
website of BSE Limited at www.bseindia.com.and NSE at
www.nseindia.com. Notice of Postal Ballot is also available on the website
of Central Depository Services (India) Limited (CDSL) at www.cdslindia.com.
If any member requires hard copy of the Notice for reference then he may
send their request to the company at Investors@royalorchidhotels.com
and if the member is entitled to exercise its vote as on the date of request
then printout of the notice shall be sent to the shareholder at their
registered address.

The Board of Directors has appointed Mr. Pradeep B. Kulkarni (Membership
No. FCS 7260; CP 7835) as the Scrutinizer to conduct the Postal Ballot
through remote e-voting process in a fair and transparent manner.

The detailed instructions for e-voting are given in the Notice of Postal Ballot.
Members are requested to note the following:

Members, whose names are recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the Registrars and by the
Depositories (in case of electronic shareholding) as on the ‘cut-off date’ i.e.
Friday, March 27, 2026, shall be entitled to avail the facility of e-voting
provided by Central Depository Services (India) Limited. For details relating
to e-voting, please refer the Notice of Postal Ballot.

The remote e-voting period begins on Saturday, April 04, 2026at 9.00 A.M.
and end on Sunday, May 03, 2026at 5:00 P.M. During this period the eligible
shareholders of the Company, holding shares either in physical form or in
dematerialised form, may cast their vote electronically. The remote e-
voting module shall be disabled by CDSL for voting thereafter.

Members holding shares in dematerialized form who have not registered
their email addresses are requested to register/update their email
addresses with respective depository participant(s). Members holding
shares in physical form are requested to update their email addresses, by
submitting a duly filled and signed Form ISR-1 along with self-attested copy
of the PAN Card, and self-attested copy of any document (eg.: Driving
License, Voter Identity Card, Passport) in support of the address of the
Member, to Integrated Registry Management Services Private Limited, No.
30, Ramana Residency, 4th Cross, Sampige Road, Malleswaram, Bangalore
— 560003. The aforesaid form is available at the website of the Company
i.e., www.royalorchidhotels.com.

The result of Postal Ballot will be announced on or before Tuesday, May 05,
2026 by 5:00 P.M and will be uploaded on the website of the Company
www.royalorchidhotels.com and will be communicated to BSE and NSE.

In case of any query and/or grievance, in respect of voting by electronic
means, Members may contact at the following address: Mr. Rakesh Dalvi, Sr.
Manager, CDSL, Marathon Fufurex, A-Wing, 25th Floor, N.M. Joshi Marg,
Lower Parel, Mumbai- 400013, Contact No. 18002109911 E-mail:

helpdesk@cdslindia.com. By Order of Board of Directors

For Royal Orchid Hotels Limited
Sd/-
Amit Jaiswal
Chief Financial Officer

Date: 02.04.2026
Place: Bengaluru

XCHANGING SOLUTIONS LIMITED

(a DXC Technology Company)
CIN: L72200KA2002PLC030072 :—I}.FE
Registered Office: HP Avenue, 39/40, Electronic City
Hosur Main Road, Bengaluru 560 100, Karnataka, India
Tel: +91 - 80 - 3387 0001
Email : compliance@xchanging.com Website : www.dxc.com
URL: https://dxc.com/in/en/about-us/xchanging-solutions-limited-investor-relations

NOTICE OF POSTAL BALLOT

Notice is hereby given to the members of XCHANGING SOLUTIONS LIMITED (the
“Company”), pursuant to the provisions of Sections 108 and 110 of the Companies
Act, 2013 (the “Act”), read with Rule 20 and Rule 22 of the Companies
(Management and Administration) Rules, 2014 (“Rules”), as amended, General
Circular Nos. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, and
subsequent circulars issued in this regard, the latest being General Circular No.
03/2025 dated September 22, 2025 issued by the Ministry of Corporate Affairs
(“MCA Circular”), Regulation 44 of Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI Listing
Regulations”), Secretarial Standard — 2 on General Meetings (“SS-2”), issued by the
Institute of the Company Secretaries of India including any statutory modification(s)
or enactment thereof for the time being in force, that the resolution appended in the
Postal Ballot Notice be passed by the Members of the Company through postal
ballot by way of remote e-voting (“e-voting” / “remote e-voting”) process only.

The Company has completed the electronic transmission of Postal Ballot Notice on
Thursday, April 2, 2026, to those Members whose email id's are registered with the
Company or with the National Securities Depository Limited ("NSDL') / Central
Depository Services (India) Limited ("CDSL') (‘Depositories’) for seeking the
consent of Members through Postal Ballot via e-voting as detailed in the Postal
Ballot Notice.

To facilitate seamless participation, the Company has engaged KFin Technologies
Limited, Registrar and Share Transfer Agent, for enabling e-voting. The process for
registration of email addresses is detailed in the Postal Ballot Notice.

The Company has appointed Mr. Ankush Agarwal, Partner (Membership No. F9719
& COP No. 14486) of MAKS & Co., Company Secretaries (FRN P2018UP067700)
as the Scrutinizer for conducting the Postal Ballot process and also to scrutinize the
voting process in a fair and transparent manner. The Voting rights of Members shall
be reckoned on the cut-off date i.e. Friday, March 27, 2026.

Members are requested to note that facility of voting by electronic means (e-voting) is
available to all the Members. Members can cast their e-votes at the website
https://evoting.kfintech.com. E-voting shall commence from Friday, April 3, 2026 at
9:00A.M. (IST) and end on Saturday, May 2, 2026 at 5:00 P.M. (IST). E-voting shall not
be allowed after 5.00 P.M. on Saturday, May 2, 2026 and e-voting module shall be
disabled thereafter. The results of the postal ballot will be declared on or before
Tuesday, May 5, 2026 which shall be displayed at the Registered office of the
Company and would also be uploaded on the website of the Company at
https://dxc.com/in/en/about-us/xchanging-solutions-limited-investor-relations,
website of KFin Technologies Limited at https://evoting.kfintech.com, website of the
National Stock Exchange of India Limited at https://www.nseindia.com/ and website of
the BSE Limited at https://www.bseindia.com/.

In case of non-receipt of Postal Ballot notice, a Member can download the Postal Ballot
notice from the link https://evoting.kfintech.com or https://dxc.com/in/en/about-
us/xchanging-solutions-limited-investor-relations. Any query or grievance in relation to
voting by Postal Ballot via electronic means may be addressed to the Company
Secretary at compliance@xchanging.com and/or to Mr. Ganesh Patro, Assistant Vice
President KFin Technologies Limited at 1800 309 4001(Toll Free) or email at
einward.ris@kfintech.com and a person who is not a member of the Company as on
Friday, March 27,2026 should treat this notice for information purposes only.

SPECIAL WINDOW FOR TRANSFER REQUESTS

Further, pursuant to SEBI Circular No. SEBI/HO/MIRSD/MIRSD-
PoD/P/CIR/2025/97 dated July 02, 2025 read with Circular dated January 30, 2026,
that a Special Window has been opened to facilitate ease of investment and
safeguard the interests of investors. This facility is available in cases where transfer
deeds were executed prior to April 01, 2019 and whose requests were rejected or
returned due to documentation/process deficiencies were provided with an opportunity
re-lodge such rejected transfer requests with valid documents from July 07, 2025 to
January 06, 2026. SEBI has now extended this special window for a further period of]
one year, from February 05, 2026 to February 04, 2027 (both days inclusive).

Eligible shareholders are requested to submit the requisite documents after rectifying
deficiencies to KFin Technologies Limited, Unit: Xchanging Solutions Limited,
Selenium Tower-B, Plot No. 31 & 32, Gachibowli, Financial District, Nanakramguda,
Serilingampally, Hyderabad — 500 032, Telangana or at email
einward.ris@kfintech.com. The aforesaid information is also available on the
Company's website at Xchanging Solutions Limited Investor Relations.

For Xchanging Solutions Limited

Sd/-

Radhika Khurana

Company Secretary & Compliance Officer
Membership No: A32557

Date: April 2, 2026
Place: Gurgaon

NOTICE OF POSTAL BALLOT

NAVYUG FIH SEC FHI'HATE LIMITED

Registered Office: Fl

it Mo B-1722, Flal MNa £, Sel { ey Dhalhl, Irdia
I"IH UET 200L1996

JOINT PUBLIC HﬂTI CE

110075

[In tems:of Paragraph 8.9 and 10 of the Reserve Bank of India (Mon-
Banking Financial Companies — Acquisition of Sharaholding or Control)
Directions, 2025 (hereinafter refarrad o as “the Directions") bearing
reference Mo, RBIWDOR/Z025-26/340 DOR.HOL.REC.253/16.
13.100/2025-26, dated November 28, 2025]

This notice is baing issued jointly by Navyug Fin-Sec Private Limited {the
"Company™) along with Oriental Structural Engineers Private Limited and
Mr. Vikas Mohan (collectively referred {o as ™ Acquirer "}, and Mrs. Anju
Gupta & other [("Transferor”) pursuant io the Directions

BACKGROUND

= NAVYLG FIN-SEC PRIVATE LIMITED is a non-deposit taking Mon-
Banking Financial Company (NBFC ) registered with the Reserve Bank
of India (REI} under Certificate of Registration No. B,14 07874, dated
19th September 2000. Bearing Corporate Identity Number (CIN)
UsT1200DL1996PTCOB129, its registered office is situated at B-1/22,
FPloi MNo. 4, Sector-11, Dwarka, Mew Delhi-110075. The primary
objective of the Company is to provide varous financial services, such
as providing koans and advances, and acquiring stocks, equities, and
debls issuad by the government ar any olher local authorily,

The Transferors
{Sellers):

The Acquirer
(Investor 2 / Nominee):

The Acquirer
(Investor 1)

Mr. Vikas Mohan will
be acquiring only one
aguily share of the
Company, acling as a
neminee of Criental
structural Engineers
Privata Limitad

COriental Structural
Engineers Private Limited
Is & company ncarparatad
under Indian Companies
Act, 1956 having CIN
Mumber UT4270DL
1971PTCODRE80 and
having 15 registered
office at OSE Commercial
Biock, Hoiel ALOFT,
Asset 5B, Aesrocity,
Hospitality District, Gl
Airpor, Mew Deltd South
West Dalhi DL IN 110037.
Iti= a leading player in the
Indian infrastructure
sactor, boasting over five
decades of experience
weilh exparbse in haghways,
roads, airfields, real
estate, hospitality,
industrial, and logistics
infrastruchure,

The Transferors
comprise the exisling
shareholders of the
Company, Including
Anju Gupta, Ajay Jha,
Chandresh Gupta,
Sonam Gupla, Bharat
Jha, Gayain Jha, and
other individual
shareholders, who
collectively hold the
shares proposad o
batransfarrad,

Proposed Transaction:

The Proposed Investors intend 1o acquire the entire egquity share capital of
tha Company from the existing shareholders through a secondary
purchase and Appoint of Mr. Vikas Mohan as Director of the Company.
[hereinafier referred o as the "Proposed Transaction”).

The Proposed Transaction will result in (i) a change of more than 26% in
the shareholding of the Company, and (i) & change of more than 33% in
tha composition of the Board of Directors of the Company. Accordingly,
prior approval of the Reserve Bank of India ("REI") is reguired under
Regulation &and 7 of the applicable Directions.

The Proposed Transaction s driven by the strategic intent of the
Proposed Investors fo invest in high-quality businesses operating in
attractive and high-growth sectors, including the financial services sector,
For the Company, the transaction is expected to enable 8 complete
transifion in ownership, strengthen s capifal base, and suppor ils fulure
grongth and axpansion plans.

RBI Approval:

In terms of the Directions, the BBl has, by way of iis lelier daled March 25,
2026 izsued to the Company. bearing reference no DEL.DOR.
NEFCEL.Mo.S 25923 /24-03-041 F2025-2026, provided itz prior written
approval for secondary sale of shares by the Transferor, resulting in a
changa in the shareholding of the Company of more than 26%. The RBI
has also approved the appointment of additional direciors (o the board of
the Company by the Proposed Investors, pursuant to the Proposed
Transaction.

The Proposed Transaction will be effected upon fulfilment of vanous
agreed upon condifions precedent and the expiry of 30 (thirly) days from
tha date aof publication of this public notica, in accordance with provisions
of Paragraph 8 9and 10,

Any person seaking any clanhicabon{s) and/or having any objection(s} to
the Proposed Tranzaction may write to the Company within 30 (thirty)
days from the date of thiz nofice, addressed to Mr. Om Prakash Kandoi,
Direcior at the registered ofiice address of the Company or email ai
navyug_finsec@rediffmail.com

A copy of this notice is also available at the regisiered office of the
Company.

Sdi- Sl
NAVY UG FIN-SEC PRIVATE LIMITED Mr. Vikas Mohan
Sdl- Seli-

Oriental Structural Engineers Private Limited Mrs. Anju Gupta & other
Date: 03.04.2028
Place: Delhi
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IN THE HIGH COURT OF
JUDICATURE AT BOMBAY
IN INSOLVENCY
The Debtor heraunder mentioned
have been adjudged Insclvent in
Insohvency Pefition Mo. & of 2024 as
an Gth February, 2026 by the

Hon'ble Insolvency Court.
INSOLVENCY PETITION

NO. 6 OF 2024
Re: 5. B. SINGH, Prop. Of Ravindra
Engineering address at Unit
Mo 109, Master Mind | T, Park
Royal FPaim, Goregaon (East),
Mumbai - 400 068 and also at 21,
Mew Apolo Estate, Mogra Village,
Magardas Road, Andheri [East)
Mumbai - 400 069

...... Insolvent.
The Pelition was preseniad 1o this

Canara Bank

| [ wivsiss Symdicato |

and withoul recourse basis,

ARV BRANLCH
HYDERABAD CIRCLE OFFICE, 10-3-163 &10-3-163(A,
PLOT NO. B5, BESIDE RAIL NILAYAM, 5. 0. RDAD,
SECUNDERABAD - 500026 E-mail: ch2T52 @ canarabank. com
ADVERTISEMENT IN RESPECT OF TRAMSFER OF STRESSED LOAN EXPOSURE OF M5 ZAVERI
JEWELLERS TO THE PERMITED ENTITIES (PERMITTED ARCSNBFCS/BANKSIFIS) BY PARTICIPATING
INE-AUCTION UNDER SWISS CHALLENGE PROCESS
Canara Bank invites Expression of Interest (“EOI"} from eligible ARCs/INBFCs/Banks! All India Financial
Institutions {collectively “Permitted Entities” or “Bidders") in terms of extant guidelines from the
Reserve bank of Indla (REl) on transfer of Stressed Loan Exposures ("RBI WMD"}, a5 amended from time to
time and the Bank's internal Board approved policy, for tfransfer of siressed loan exposures of WS Zaveri
Jeweilers with Canara Bank culstanding of the Fund Based Limits amounting to Rs.8.35 Cr [Rupees
Eight Crore Thirty Five lakh Only) as on 30.03.2026 plus further interest and charges etc,, through e-
Auction under Swiss Challenge Method on “All Cash” basis with a minimum Reserve Price of Rs.6.15
crore {Rupees Eight Crore Thirty Five lakh Only) on “As is where is”, “As is what is", "Whatever there is"

Canara Bank shall not assume any operational, lagal or any other type of Risks relating to the loan
exposure and shall not be providing any representations or warranties for WS Zaverl Jewellers, All
interested eligible participants are requested to submil their willingness to participate in the e-Auction
by way of an EQI and executing a Non-Disclosure Agreement, if not executed earlier. Last date for
submission of EOlis 09042026, Interested bidders can access Canara bank website for web notice and
can get furthier details on www,.canarabank.com by clicking on tenders,

ARNI ERANCH
HYDERABAD CIRCLE OFFICE, 10-3-163 &10-3-163/8,
PLOT NO. 85, BESIDE RAIL NILAYAM, 5. D, ROAD,
SECUNDERABAD - S00026.E-madl: ch2T53i@ canarabank.com
ADVERTISEMENT IN RESPECT OF TRANSFER OF STRESSED LOAN EXPOSURE OF MI5 5T MARK
EDUCATIONAL INSTITUTION TO THE PERMITED ENTITIES (PERMITTED ARCS/NEFCS/BANKS/FIS) BY

FARTICIPATING IN E-AUCTION UNDER SWIS5 CHALLENGE PROCESS

iCanara Bank invites Exprossion of Interest (“EOI") from eligible ARCs/NBFCs/Banks! All India Financial
Institutions {collectively “Permitted Entities” or “Biddors") in terms of extant guidelines from the
Reserve bank of India (REBI) on transfer of Stressed Loan Exposures. | “RBI MD™), as amended from time fo
fime and the Bank's internal Board approved policy, for transfer of stressed loan exposures of NS 5t
Mark Educational institution with Canara Bank outstanding of the Fund Based Limits amounting to
Rs.140.03 Cr (Rupees One Hundrad Forty Crore three lakh Only) as on 30.03.2026 plus further intarest
and charges etc., through e-Auction undar Swiss Challenge Mathod on "All Cash"” basis with a minimum
Reserve Price of Rs.23.30 crore (Rupees Twenty Three Crores Thirty [akh Only) on “As is where 57, YAs
is whatis", "Whateverthere is™ and without recourse basis.

Canara Bank shall nol assume any operational, lagal or any other typa of Risks relating to the loan
exposure and shall not be providing any representations or warranties for M5 S5t Mark Educational
Institution. All interested eligible participants are requested to submit their willingness to participate in
the e-Auction by way of an EDI and executing a Non-Disclosure Agreament, if not executed earlier. Last
date for submission of EOl is 0'9.04.2026. Interested bidders can access Cenara bank wehsite for web

Canara Bank

| I'."'I'a:f. n,.-m.u. |

- £ Head Office = I,
%IEI aa'_' ucn BANK DIT- Procurement and Infrastrocture

3 &4, DD Block, Sector—1,

H Your Trust
ket Sl Salt Lake, Kolkata-700064

(4 Govi. of India Undedaking)
NOTICE INVITING TENDER

UCD Bank invites tender for Selection of Service Provider for Development &
Implementation of 150 based Messaging System through GeM Portal. Formaore
details, please refer to https:/fwww.uco.bank.in & https:/gem.gov.in

Deputy General Manager
DIT- Procurement and Infrastructure

Date: 03.04.2026

XCHANGING SOLUTIONS LIMITED

(a DXC Technology Company) S
CIN: L72200KA2002PLC030072 ~:—- -
Registered Office: HP Avenue, 39/40, Electronic City

Hosur Main Road, Bengaluru 560 100, Karnataka, India
Tel: +91 - 80 - 3387 0001
Email : compliance@xchanging.com Website : www.dxc.com
URL.: https://dxc.com/in/en/about-us/xchanging-solutions-limited-investor-relations

NOTICE OF POSTAL BALLOT

notice and can get further details on www.canarabank.com by clicking on tenders.
Inierested parties may contact undersigned
Contact Detaijls

Hon'ble Court on dated the 7th day

i Notice is hereby given to the members of XCHANGING SOLUTIONS LIMITED (the
of March, 2024 by WMis Shripal K.

“Company”), pursuant to the provisions of Sections 108 and 110 of the Companies

Interested parties may contact undersigned
Contact Dotails

Contact Parsan e-mail ID ‘Contact Person _ e-mail ID

MRS. R.V. RANE
Insolvency Registrar.
High Court Bombay

AISHPRA JEWELS PRIVATE LIMITED
GING L2811 AH2007PTC1BE194
Contact legalhpghEgmall.com
Registerad Offica: Pramises HEA04D, H Towar,
East Wing, 4th Fooe. Bharat Diamond Bourse
Complex. BEC Barura-E, M-57, Mumbai City
Mumbal, Maharashira, india, 400051

FORM NO. INC-26
[Pursuant to rule 30 of the Companies
iIncorporation) Rues, 2014]
Advertisemend to be published in the
newspaper for changs of ragisiered offics
of the Company rom one slala io anothar
Bafore the Ceniral Government Wesiem Regiore|
Inthe matter of sub-saction {47 of Saciien 13
af Companies Acl, 2013 and ciause (&) of
suib-rule (5) of ule 30 of the Campanies

corrige

Pleage note that e- Auction process envisaged In thiz advertisement shall be subject io final approval by
the Competent Authority. Further, Canara Bank reserves the right to cancel, modify, amend or withdraw
any of the terms of this advertisement and process document at any stage and/or disqualify any eligible
party, at any stage without assigning any reason whatsoever and without any liability by uploading the
ndum on the website and the decision of Canara Bank in this regard shall be final and binding.
This is not an offer document and s being issved with no commitment.

Date:02.04.2026, Place: Hyderabad Specialised ARM Branch

Authorized Officer,Canara Bank

Please note that e- Auction process envisaged in this advertisement shall be subject to final approval by
the Competent Authority. Further, Canara Bank reserves the right to cancel, modify, amend or withdraw
any of the tarms of this advertisement and process document at any stage andlor disqualify any eligible
party, at any stage without assigning any reason whatsoever and without any lEability by uploading the
corrigendurn on the website and the decision of Canara Bank in this regard shall be final and binding.
This is not an offer document and is being issued with no commitment,

Date:02.04.2026,Place: Hyderabad Specialised ARM Branch Authorized Officer,Canara Bank

DEPARTMENT OF ENERGY

GOVERNMENT OF UTTAR PRADESH,
Room No. 324, Bapu Bhawan, Vidhan Shabha
Marg, Lucknow (UP) 226001, India

ADVERTISEMENT NO.- 01/2026
Department of Energy, Government of Uttar Pradesh invites on-line

Expression of Interest for Leasing Operations of

Marmada Extrusions Limited Plant

Marmada Extrusions Limited (CIN: U25202MP1884PLCOD2532) is
undergoing Corporate Insolvency Resolution Process (CIRP) pursuant to
the order dated 13.03.2026 of the Honble National Company Law Tribunal
(NCLT), Indore Bench,

Interested parties are invited to submit propesals for running the compary's factory
o rant, Etilising its existing infrastructure.

registerad office of the Company may
deliver either on the MCA-21 portal
(www.mea.gov.in) by filing Investar
complaint form or cause o be delivered or
send by registerad postof hisher objactions
supported by an affidavit slating the nature
of hig/har interast and grounds of apposition
to the Regional Direcior (WR-1) 3t the address
Everast, 5th Foor, 100 Marine Drive, Mumbai,
Maharashtra-400002 within fourfeen days of
the date of publicalion of fhis notice with 3 copy
io the applicant Company at its reqisterad
effice at the address menticned balow:

Registered Office: - Premises HE4040, H
Tower, East Wing, 4th Floor, Bharat Diamand
Bourse: Complax, BEC Bandra-E, M-51,

Last date of application is 06 May, 2026 till 5 P.M.

Details and online application is available on the website: www.uppcl.org

The following information will generally be sought in application form on website.
(The indicative format is only for reference).

Basic details (Name, father's’Husband name, age, address, email, mobile no. etc.)
educational qualifications details, work experience, details of your vision and
achievement in past organizations.

ADDITIONAL CHIEF SECRETARY
(ENERGY AND ADDITIONAL ENERGY SOURCE),

GOVERNMENT OF UTTAR PRADESH.
Ro. No. 04, Date - 02.04.2026

(Incorparation) Rules, 2014 application for the following posts:- Relevant Particulars
MO 1 . . Flant Location Plot Mo, 71, Industrial Area Mo, 1, Pithampur, Dhar, Madhyo
In the matter of Ashpra Jewels Privale Limited SL. NAME OF NAME OF | NOS. OF 15 Pradesh, |ndia - 452001 _
(CIM: U28113IMHZ007PTC168184) having NO. THE POST CORPORATION/DISCOM | VACANCY Product Portfolio ;Em':”"duéé‘z "EF'“ 'g[”'*”l 5_’:-"“ “-”Iﬂf-d*'-’”m ”*"Iﬂf"- ;9“"”135:-:”
b .5-1'3-'"‘3'3 UE’:E a F'FE-‘:‘I"-S-E’E HE_4|:|4|:| - - = . S - 5, roo race L FJEE. FIustral Fabrc and reiated products
I I}?_" Tower, East Wing, 4th Floor 1- Dll_"eCt.()r ‘ U.P.Power Corporation Ltd., Lucknow 1 Annual Production |Exceeding 150 millson bags |based on available recards),
Bhara! Dhamond Bourse En.mp!e: BHC ,(DIStrlbunon) . . . . | Parties interested in leasing and operating he Tactory may
Bandra-E, W51, Mumbai City, Mumbai, 2- Director Dakshinanchal Vidyut Vitran Nigam 1 < Visit the site for assesement with prior permission from the Resolution
Maharashtra, [nda, 400051, Patitioner (CommerCIal) Ltd, Agra Professional (via amalll,
Natica s hersby given to the General Public 3- [Director Purvanchal Vidyut Vitran Nigam Ltd., 1 *  Submit their Expression of Interest {EOI), along with company profiie and
it [hﬁ_ Company proposes 10 maka (Technical) Varanasi detalled financial terms, to cirp narmadaextrusions&gmail.com /
application o the Cenfral {(zovernment 4= Direct Paschi hal Vidvat Vitran Ni ! 0 cakuldeeptankégmail.com
Aeloe Secion; 13 01 . Sanipaning {6y ) érec o | La(sic ﬁf[nanc 4 vidyut vitral Saga +  Deadiine: 05:00 PM, 10 April 2028,
2013 saeking confirmation ':'f_ a!mrah':'{" of ( .ommerc1a ) td., A eerut i i i All EQls and proposats are subject 10 final approval by the Committes of Craditors
I:hE ME'mL-.':'and um -Elf .'!'-'Eﬂﬂm.ﬂ“':"r! DF thE 5' DII‘eCtOI‘ PaSChlmanChal Vldyut Vltran ngam | 1 l|:|:||:| & other authorties, asner E.FII.'I"EE'}';E laws:
Company in terms of the special resalution (Technical) Ltd.. Meerut
passed at the Extra ordinary general D P .’h' bl Vidvat Vi Ni , : Kuldeep Tank
meeting held on 01.04.2025 fo enable the - [Drrector aschimanchal Vidyut Vitran Nigam Intesim Resolution Professional
Cormpany %o change its Registerad Offic from | (Finance) Ltd., Meerut ! In the matter of Narmada Ext-.u:smns Limited,
the State of Maharashtra (ROC, Mumbai |) 7- Director Kesco Ltd. Kanpur 1 St el s S N
io the State of Utar Pradesh (ROC Utiar (Commercial) ﬁi‘i’?ﬁ; h |[1'31§?DLEI.EA,-]D2%J" st b S bk
i L | | ¥ T 7 T =
Tﬂﬂmnﬁﬂﬁz; el ikl o g 8- Director U.P Power Transmission Corporation 1 Office: 202, Block-A, The One, RNT Marg,, Indore 452001,
I e : ¥ (Finance) Ltd., Lucknow 08667 7735,/9077332329/0731-4206345
affected by the proposed changs of the , 2

Murmbai Gity, Mumbai, Maharashira, India,

400051
Faor and on behalf of
Alshpra Jeweks Private Limited
S0i-
VAIBHAYV SARAF
Date: 03,04, 2026 Director
Place: Mumbai DiN:A03337086

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SAHAR INDUSTRIES LLP OPERATING IN MANUFACTURING OF

DIVERSIFIED RANGE OF DYED YARNS AND OTHER TEXTILE
PRODUCTS INDUSTRY AT MOTI NAROLI, SURAT GUJARAT

iUnder sub-requlation (1) of requistion 364 of the Insalvency and Bankruptcy Board of India
[Insoivency Resolution Process for Corporate Parsans) Regulations, 2016

RELEVANT FARTICULARS

1 | Mame of the corporate debior along with | SAHAR INDUSTRIES LLP
PAN & CINI LLP Ma, | LLPIMN: ACA-S0E8
| PAN: ADAFSSERF

Block Mo 91, Paikes 1{B), Opp. Bharal
| Pedrolium, N.H.-8, Moja-Maotll Narod

| Taluka-Mangrol, Kim, Surat, Margrol,
{ Gujara, Irda, 394110

2 | Addrass of tha rapistarsd office

INA

| Block Mo.91, Palkes 9(B), Opp. Bharat
| Petradem, M.H.-8, Moa-Moli Naroh

| Taluka-Mangrol, Kim, Surat, Mangrol,

| Gujarad, India, 394110

5 | Instaked capacily of main productszervices] 300 MT per maonth

I Wl olweballe. .
4 | Details of place where majonity of fixed
assals are localed

B | Quantily and valua of main producls! | As par the latest availabie financial
senices soki in last financial year | Statement for FY 2024-25

| Guanlity: NA

| Viahna: Rs. T7.29.68, 366
| Murnber of amplovsas warkmean
§ 28O0

| NIL {As per the information provided by the

B | Further detads including last avallatle | Details can be sought by sending reguast Lo
financia! statements [with schedules) of twol Resolufion Professional at
yiars, [sts of cradilors are available al URL] cirp.sahanilgmail com

& | Eligiilily Tor respiution apolicants under Detfails can be saught by zending reguask o
seclion Z5(2Kh) of the Code iz avalable at | Resolulion Professional at

{ cirp.sahan@omail com
10 Last data for receipl of ewprossion of nierest| 16042006
| 20.04. 2026

11| Date of is5ue af provizional kst of
prospective resclition applicants

12| Last date for submission of obsactions lo | 25.04 2026

provisional fisd

13.| Date of iszue of fingl kst of prospactive (27 042026
resolution apphcants |

14 Date of lzsue of information memorandum, | 28,04 2025
avaluafion makix and requast for resolution
plans to prospective resolbion appicants

15| Last date for submission of resolution plans| 26 052026

| cirp sahan@lgmail som

i—

| MSME Registerad

S s e e e s B it e

17| Deatails of the corporate deblor's
registration status as MSME

Sun Resolution Professionals Private Limited
Resalution Professianal of

Mis Sahar Industries LLP (In CIRP)

Throagh its Autharized Signatory

Mr. Igbal Singh Gandhi

|BB! Repistration Mo. IEBVIPE-I0GPA-1/202 24/ 50043
AFA valid upfo: 3006 2026

Date: 0304 2026
Flace: Anmadabad

Sdi-

THE

DAILY.

DAILY

financialexprass. Corm

SFINANCIAL EXPRESS

'CENTRAL RAILWAY

BHUSAWAL DIVISION
E- AUCTION NOTICE

Bhuzawal Division, Central Rallway
has called E auction for leasing
of below given assets on
www.ireps.govin through £ auction
leasing moduie . The interested bidders
are requesied toregister and upload all
necessary documents.on site prior to £
auction. For furlher details bidders are
reguestad o visit the weabsite
www.ireps.govin o know all details
related o E-auction mantionad below:-
Category: Parking Catalogue MNo.:
BSL-PEG-RV-MX-127-25-1 Assets
Detaiis: Two and Four whaaler - Raver
Auction date & Time: 16.04 26, 10:00
Category: Parking Catalogue Mo, ;
BSL-PRG-JL-TW-136-26-1 Assels
Details: Two wheeler -Jalgaon
Auction date & Time: 16.04 26, 10:00
Further addendumfcorigendum time
extension, clanfication etc. T any in
connection with subject fender will be
uploaded on websis, Bidder should
reagularly visil weabsitle o kaeep
thamselves updatad.

Travel sately, Avoid footboard travelling

NOTICE

NOTICE is hereby given that the
Certificate(s) for Equity 400 Shares face
value Rs.10/- each having Folic Mo
11069657, Ceriificate Nos: 177910 bearing
Distinclive Mos: 38594360 — 38594759 of
ULTRATECH CEMENT LTD registered in
the name(s) of SAROJINI N BHAGIA and
NANIK 5 BHAGIA hasihave been lost or
misplaced and the undersigned hashave
apphed to the Company 1o issue Duplcale
Certficatals) for the said shares. Any person
who hashave any claim in respect of the
said share certificates should lodge such
claim with the Company at iis Registersed
Office. ULTRATECH CEMENTLTD, B Wing
Ahura Centre, 2nd Floor, Mahakali Caves
Road, Andheri East, Mumbai, Maharashira,
40003, within 15 days of the publicaton of
this nofice, afler which no claam will be
entertained and the company Wi procesd to
{ssue Duplicate Share Certificates).

Date; (12,04 2026 Sl
Hame(s) of Shareholdens)

SAROJINI N BHAGIA and NANIK 5 BHAGIA

KAJARIA CERAMICS LIMITED

[CIN: L26924HR1985PL.C056150]
Registered Office: SF-11, Second Floor, JIMD Regent Plaza, Mehrauli
Gurgaon Road, Village Sikanderpur Ghosi, Gurgaon, Haryana-122001,
Phone +91-124-4081281
Corporate Office: J-1/ B-1 (Extn.), Mohan Co-operative Industrial Estate,
Mathura Road, New Delhi- 110044
Phone: +91-11-26946409, Fax: +91-11-26946407

Website: www kajariaceramics.com E-mail: investors@kajariaceramics.com

NOTICE
Second 100-Days' Campaign - ‘‘Saksham Niveshak”’

In line with the objectives of the Niveshak Shivir and the Investor
Education and Protection Fund Authority’s (“IEPF Authority”) broader
mandate of investor education, awareness and facilitation, the IEPF
Authority has launched the Second 100-Days' Campaign - ‘‘Saksham
Niveshak” from April 1, 2026 to July 9, 2026, focusing on shareholders
whose dividends remain unclaimed, with the emphasis on Know Your
Client (“KYC”) updation and related compliance measures.

In this regard, Kajaria Ceramics Limited ("'the Company’’) has initiated
Second 100-Days' Campaign- ‘‘Saksham Niveshak’’ and this notice is being
issued by the Company as a part of the aforesaid campaign.

All the shareholders who have unpaid/unclaimed dividend or those who are
required to update their Know Your Client (“KYC”), Bank/Nomination details,
etc., are requested to download the KYC updation forms from the Company’s
website at https:/www.kajariaceramics.com/share-holder-query.php and
submit the duly filled and signed form along with KYC documents to the
Company’s Registrar and Share Transfer Agent at below mentioned address:

MCS Share Transfer Agent Limited
179-180, DSIDC Shed, 3rd Floor,

Okhla Industrial Area, Phase-I, New Delhi -110020
Email Id: helpdeskdelhi@mcsregistrars.com

Tel No.: 011-41406149-51

Further, shareholders holding shares in dematerialized form are requested to
contact their respective Depository Participant to update the KYC,

Bank/Nomination details, etc.

This campaign is specifically to reach out to the shareholders to update their
KYC, Bank/nomination details and to claim their unpaid/unclaimed
dividend and also to ensure timely receipt of dividend, so as to avoid
transfer of shares and dividend to the IEPF Authority.

For any assistance
‘“Saksham Niveshak’’,
investors@kajariaceramics.com.

Place: New Delhi
Date:

regarding Second
you may contact to the Company at

For Kajaria Ceramics Limited

April 1, 2026 General Counsel & Company Secretary

100-Days’ Campaign-

Sd/-
Vinit Kumar

ROYAL ORCHID HOTELS LIMITED

Corporate ldentity Number: L55101KA1986PLC007392
Registered Office: No.1, Golf Avenue, Adjoining KGA Golf Course,
Bengaluru - 560 008. Phone: 080-41783000.
email ID: cosec@royalorchidhotels.com, Website: www.royalorchidhotels.com

NOTICE OF POSTAL BALLOT

Members are hereby informed that pursuant to provisions of Section 108 &
110 of the Companies Act, 2013 read with Rule 20 & 22 of the Companies
(Management and Administration) Rules, 2014, as amended and read with
Regulation 44 of SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 and General Circular Nos. 14/2020 dated April, 8, 2020,
17/2020 dated April 13, 2020, and subsequent circulars issued from time to
time, the latest one being General Circular no. 09/2024 dated September
19, 2024 issued by the Ministry of Corporate Affairs, Government of India
(the “MCA Circulars”), Secretarial Standards on General Meetings (“SS-2")
issued by the Institute of Company Secretaries of India and any other
applicable law, rules and regulations (including any statutory
modification(s) or re-enactment(s) thereof for the time being in force),
approval of the Members of the Company to transact the Business as set
out in the Notice, by passing the resolution contained in it through Postal
Ballot, is being sought only by way of remote e-voting process. The
Company is extending the e-voting facility through Central Depository
Services (India) Limited (CDSL) to its members to enable them to cast their
vote electronically on the following Resolutions set out in the Notice of the
Postal Ballot:

No.| Type of Particulars
Resolution
Special Consider and Approve the proposal for change in
1. Resolution Designation of Mr. Keshav Baljee (DIN: 00344855)
from Non-Executive Director to Whole Time Director
Designated as an Executive Director.
. Consider and Approve the proposal for increasing the
2. ord'"a’Y remuneration of Mr. Arjun Baljee, President of the
Resolution company who is holding office/place of profit.

The dispatch of Notice of Postal Ballot to the Members has been completed
on Thursday, April02, 2026 only by email to those Members whose email Ids
are registered with the Integrated Registry Management Services Private
Limited, Registrar and Share Transfer Agent (RTA) and Depositories in
compliance with MCA circulars and SEBI circulars and the same is available
on the website of the Company at www.royalorchidhotels.com and on the
website of BSE Limited at www.bseindia.com.and NSE at
www.nseindia.com. Notice of Postal Ballot is also available on the website
of Central Depository Services (India) Limited (CDSL) at www.cdslindia.com.
If any member requires hard copy of the Notice for reference then he may
send their request to the company at Investors@royalorchidhotels.com
and if the member is entitled to exercise its vote as on the date of request
then printout of the notice shall be sent to the shareholder at their
registered address.

The Board of Directors has appointed Mr. Pradeep B. Kulkarni (Membership
No. FCS 7260; CP 7835) as the Scrutinizer to conduct the Postal Ballot
through remote e-voting processin a fair and transparent manner.

The detailed instructions for e-voting are given in the Notice of Postal Ballot.
Members are requested to note the following:

Members, whose names are recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the Registrars and by the
Depositories (in case of electronic shareholding) as on the ‘cut-off date’ i.e.
Friday, March 27, 2026, shall be entitled to avail the facility of e-voting
provided by Central Depository Services (India) Limited. For details relating
to e-voting, please refer the Notice of Postal Ballot.

The remote e-voting period begins on Saturday, April 04, 2026at 9.00 A.M.
and end on Sunday, May 03, 2026at 5:00 P.M. During this period the eligible
shareholders of the Company, holding shares either in physical form or in
dematerialised form, may cast their vote electronically. The remote e-
voting module shall be disabled by CDSL for voting thereafter.

Members holding shares in dematerialized form who have not registered
their email addresses are requested to register/update their email
addresses with respective depository participant(s). Members holding
shares in physical form are requested to update their email addresses, by
submitting a duly filled and signed Form ISR-1 along with self-attested copy
of the PAN Card, and self-attested copy of any document (eg.: Driving
License, Voter Identity Card, Passport) in support of the address of the
Member, to Integrated Registry Management Services Private Limited, No.
30, Ramana Residency, 4th Cross, Sampige Road, Malleswaram, Bangalore
— 560003. The aforesaid form is available at the website of the Company
i.e., www.royalorchidhotels.com.

The result of Postal Ballot will be announced on or before Tuesday, May 05,
2026 by 5:00 P.M and will be uploaded on the website of the Company
www.royalorchidhotels.com and will be communicated to BSE and NSE.

In case of any query and/or grievance, in respect of voting by electronic
means, Members may contact at the following address: Mr. Rakesh Dalvi, Sr.
Manager, CDSL, Marathon Fufurex, A-Wing, 25th Floor, N.M. Joshi Marg,
Lower Parel, Mumbai- 400013, Contact No. 18002109911 E-mail:

helpdesk@cdslindia.com. By Order of Board of Directors

For Royal Orchid Hotels Limited
Sd/-
Amit Jaiswal
Chief Financial Officer

Date: 02.04.2026
Place: Bengaluru

Shah ....Petitioning Creditor Act, 2013 (the “Act”), read with Rule 20 and Rule 22 of the Companies
Dated this 1stday of April, 2026, Mr. V Sandeep Kumar _ 9885660606 ch2752canarabank.com Mr. V Sandeep Kumar 9BRSEE0606 ch2752@canarabank.com (Management and Administration) Rules, 2014 (‘Rules”), as amended, General
Seli- Mr. K Santosh Satyanarayana 9110370518 Mr. U Sai Srinivas 3505214124 Circular Nos. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, and

subsequent circulars issued in this regard, the latest being General Circular No.
03/2025 dated September 22, 2025 issued by the Ministry of Corporate Affairs
(“MCA Circular”), Regulation 44 of Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI Listing
Regulations”), Secretarial Standard — 2 on General Meetings (“SS-2”), issued by the
Institute of the Company Secretaries of India including any statutory modification(s)
or enactment thereof for the time being in force, that the resolution appended in the
Postal Ballot Notice be passed by the Members of the Company through postal
ballot by way of remote e-voting (“e-voting” / “remote e-voting”) process only.

The Company has completed the electronic transmission of Postal Ballot Notice on
Thursday, April 2, 2026, to those Members whose email id's are registered with the
Company or with the National Securities Depository Limited ("NSDL') / Central
Depository Services (India) Limited ("CDSL') ('Depositories') for seeking the
consent of Members through Postal Ballot via e-voting as detailed in the Postal
Ballot Notice.

To facilitate seamless participation, the Company has engaged KFin Technologies
Limited, Registrar and Share Transfer Agent, for enabling e-voting. The process for
registration of email addresses is detailed in the Postal Ballot Notice.

The Company has appointed Mr. Ankush Agarwal, Partner (Membership No. F9719
& COP No. 14486) of MAKS & Co., Company Secretaries (FRN P2018UP067700)
as the Scrutinizer for conducting the Postal Ballot process and also to scrutinize the
voting process in a fair and transparent manner. The Voting rights of Members shall
be reckoned on the cut-off date i.e. Friday, March 27, 2026.

Members are requested to note that facility of voting by electronic means (e-voting) is
available to all the Members. Members can cast their e-votes at the website
https://evoting.kfintech.com. E-voting shall commence from Friday, April 3, 2026 at
9:00 A.M. (IST) and end on Saturday, May 2, 2026 at 5:00 P.M. (IST). E-voting shall not
be allowed after 5.00 P.M. on Saturday, May 2, 2026 and e-voting module shall be
disabled thereafter. The results of the postal ballot will be declared on or before
Tuesday, May 5, 2026 which shall be displayed at the Registered office of the
Company and would also be uploaded on the website of the Company at
https://dxc.com/in/en/about-us/xchanging-solutions-limited-investor-relations,
website of KFin Technologies Limited at https://evoting.kfintech.com, website of the
National Stock Exchange of India Limited at https://www.nseindia.com/ and website of
the BSE Limited at https://www.bseindia.com/.

In case of non-receipt of Postal Ballot notice, a Member can download the Postal Ballot
notice from the link https://evoting.kfintech.com or https://dxc.com/in/en/about-
us/xchanging-solutions-limited-investor-relations. Any query or grievance in relation to
voting by Postal Ballot via electronic means may be addressed to the Company
Secretary at compliance@xchanging.com and/or to Mr. Ganesh Patro, Assistant Vice
President KFin Technologies Limited at 1800 309 4001(Toll Free) or email at
einward.ris@kfintech.com and a person who is not a member of the Company as on
Friday, March 27, 2026 should treat this notice forinformation purposes only.

SPECIAL WINDOW FOR TRANSFER REQUESTS

Further, pursuant to SEBI Circular No. SEBI/HO/MIRSD/MIRSD-
PoD/P/CIR/2025/97 dated July 02,2025 read with Circular dated January 30, 2026,
that a Special Window has been opened to facilitate ease of investment and
safeguard the interests of investors. This facility is available in cases where transfer
deeds were executed prior to April 01, 2019 and whose requests were rejected or
returned due to documentation/process deficiencies were provided with an opportunity
re-lodge such rejected transfer requests with valid documents from July 07, 2025 to
January 06, 2026. SEBI has now extended this special window for a further period of
one year, from February 05, 2026 to February 04, 2027 (both days inclusive).

Eligible shareholders are requested to submit the requisite documents after rectifying
deficiencies to KFin Technologies Limited, Unit: Xchanging Solutions Limited,
Selenium Tower-B, Plot No. 31 & 32, Gachibowli, Financial District, Nanakramguda,
Serilingampally, Hyderabad — 500 032, Telangana or at email
einward.ris@kfintech.com. The aforesaid information is also available on the
Company's website at Xchanging Solutions Limited Investor Relations.

For Xchanging Solutions Limited

Sd/-

Radhika Khurana

Company Secretary & Compliance Officer
Membership No: A32557

Date: April 2, 2026
Place: Gurgaon

JOINT PUBLIC NOTICE

[In tarms of Paragraph 8,9 and 10 of the Reserva Bank of India (Mon-

Banking Financial Companies - Acquisition of Shareholding or Control)

Directions, 2025 (hereinafter referred o as "the Directions®) bearing

reference No. RBI/DOR/2025-26/340 DOR.HOL REC.2508/16

13.100/2025-26, dated Novembaer 28, 2025]

This notice is being issued jointly by Nawvyug Fin-Sec Private Limited (the

"Company”) along with Oriental Structural Engineers Private Limited and

Mr. Vikas Mohan {collectively referred to as ™ Acquirer "), and Mrs. Anju

Gupta & other (" Transferor" ) pursuant to the Directions.,

BACKGROUND

« MNAVYUG FIN-SEC PRIVATE LIMITED Is a non-deposit laking MNon-
Banking Financial Company {NBFC) registered with the Rezerve Bank
of India (RBI) under Certificate of Registration Mo. B.14.01874, dated
19th September 2000, Bearing Corporate Identity Number (CIN)
LIET120DL1996PTCOR129, its registered office is situated at B-1/22,
Pict Mo. 4, Sector-11, Dwarka, Mew Delhi-110075. The primary
objective of the Company is to provide various financial services, such
as providing loans and advances; and acquinng stocks, equities, and
debis issued by the govermment or any other local authority,

The Transferors The Acquirer The Acquirer
(Sellers): (Investor 1) (Investor 2 | Nominea):

The Transferors|Oriental Structural|Mr. Vikas Mobhan will
comprise the existing | Engineers Private Limited | be acquiring oniy one
shareholders of the |is acompany incorporated | equity share of the
Company, including |under Indian Companies | Company, acling as a
Anju Gupta, Ajay Jha, [Act, 1956 having CIN|nominee of Oriantal
Chandresh Gupta, |[Number U7T4210DL|Structural Engineers
Sonam Gupta, Bharat | 197 1PTCO05680 and| Privata Limited:

Jha, Gayaln Jha, and |having iis registered
ather Individual|office at OSE Commercial
shareholders, who|Block, Hotel ALOFT,
collectively hold the |Assel 5B, Aerocily,
shares proposed to|Hospitality District, 1Gi
be transferrad. Alrport, New Delhi South
West Defhl DL IN 110037
Itis a leading player in the
Indian infrastructure
sector, boasting over fiva
decades of experience
with expertisa in highways,
roads, airfields, real
estate, hospitality,
industrial, and logistics
infrastructure.

Proposed Transaction:

The Proposed Investors intend to acquire the entire equity share capital of
the Company from the axisting shareholders through a secondary
purchase and Appoint of Mr. Vikas Mohan as Director of the Company.
(hereinafter referrad 1o as the *Proposed Transaction”)

The Proposed Transaction will result in (i) a change of more than 26% in
the shareholding of the Company, and (i) a change of more than 33% In
the composition of the Board of Directors of the Company. Accordingly,
prior approval of the Researve Bank of India ("RBI") is required under
Regulation & and 7 of the applicable Direclions.

The Proposed Transachion is driven by the strategic intent of the
Proposed Investors to invest in high-quality businesses operaling In
attractive and high-growth sectors, including the financial services sector,
For the Company, the lransaction is expected lo enable a complele
transifion in ownership, strengthen its capital base, and support s future
arowth and expansion plans

RBl Approval:

Interms of the Directions, the BBl has, by way of its letter dated March 25,
2026 issued to the Company. bearing reference no DEL.DOR,
NMEFCEL.Mo.S 2823 /24-03-041 f2025-2026, provided its prior wrifien
approval for secondary sale of shares by the Transferor, resulting in a
change in the shareholding of the Company of more than 26%. The RBI
has also approved the appointment of additional directors to the board of
the Company by the Proposed Investors, pursuant to the Proposed
Transaction,

The Proposed Transaction will be effected upon fulfilment of varous
agread upon condifions precadent and the expiry of 30 (thifty) days from
the date of publication of this public notice, in accordance with provisions
of Paragraph B9 and 10

Any person seeking any clarification|s) and/or having any objection(s) to
the Proposed Transaction may write to the Company within 30 (thirty)
days from the date of this notice, addressed to Mr. Om Prakash Kandoi,
Director at the registered office address of the Company or email at
navyug_finsec@rediffmail.com

A copy of this netice is also available at the registered office of the
Company,

Sd/- Sd/-
NAVYUG FIN-SEC PRIVATE LIMITED Mr. Vikas Mohan
Sdi- Sdi-

Oriental Structural Emgineers Private Limited Mrs. Anju Gupta & other
Data: 03.04.2026
Place: Delhi

epaper.f'tnan{:iaiexpre,ﬁ.mrr'. .
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JAIHIND COMPREHENSIVE EDUCATIONAL INSTITUTE
A/P-Naryangaon, Taluka - Junnar, District - Pune - 410 504.

Estd.1996 Web-www.jaihind.edu.in

Applications are invited by po_st/b% hand from the eligible candidates for the
following institute & post within 30 days from the date of publication of this
advertisement with necessary testimonials.

JCEI'S JAIHIND COLLEGE OF ENGINEERING
Gat No. 441, A/P- Kuran Tal-Junnar Dist-Pune 410511

E-mail: jcei.jaihind@gmail.com

Sr.No Post Number of Post Reservation
01 Principal 01 Open to All
Qualification & Experience will be as per norms of AICTE, Government of

Maharashtra & Savitribai Phule Pune University, Pune.

Shri. Vijay M. Gunjal (Secretary) Shri.Jitendra M. Gunjal (Chairman)

PUBLIC NOTICE

This is fo intimate M/s. TSM & Company through its Proprietor Tropti
Shailesh Mehta is selling below mentionad properly and the same is
being purchase by us.

City Survey Mo, 696/1/2, Pune-Satara Raod, total admeasuring
T94.23 Sq. Mirs. out of that 408 sq. ft. 1st floor, office no. 13, Surekha
Apartment Premises Co.Op. Hsg. Soc. Ltd. Gultekadi, Pune - 411037,

That if anybody has any lien, hypothecation, loan, morgage, overdraft
or any unsecured loan on above property he should give hisfher objection
within 7 days on below meniioned address from date of the publication
otharwise we shall procaead further for sale deed as above mentioned

property being clear intitle. Adv. D. D. Shah

Off: Shop No. 103, Adinath Shopping Centre, Pune-Satara Road,
Pune - 411 037. (M.) 8822408056, (0.) 020-24266100/8767307434

PUBLIC NOTICE PUBLIC NOTICE

Notice is hereby given to the Public at Large that Mr. Suhas Gopal Erande and Mr. Sarang Gopal
Erande, sons of Mr. Gopal Waman Erande, and Mr. Vilas Rajaram Bramhe have represented to
our client that they are the lawful holders of leasehold rights in respect of the property more
particularly described in the Schedule hereunder written, held under a long-term lease for
a period of 999 (Nine Hundred Ninety-Nine) years. The said persons have further represented
that they are in lawful possession of the said property and that the leasehold rights therein
are free from all encumbrances, claims, charges, liens, or demands of any nature whatsoever,
and that they have a clear, valid, and marketable leasehold interest, and are fully entitied to
assign, transfer, and/or otherwise deal with the said leasehold rights in favour of our client.
The Public at Large is hereby called upon to inform the undersigned in writing of any claim,
right, title, interest, demand, lien, charge, encumbrance, or objection of whatsoever nature
in respect of the said property and/or the leasehold rights therein within 15 (Fifteen) days
from the date of publication of this Notice, together with supporting documentary evidence,
failing which it shall be presumed that no person has any claim or interest in the said
property and such claim, if any, shall be deemed to have been waived and/or abandoned.
Upon completion of the proposed transaction, any claim or objection received thereafter
shall not be entertained and shall not be binding upon our client.

SCHEDULE - All that piece and parcel of the immovable property bearing Plot No. 1 C,
admeasuring 408.76 Square Meters (4400 Square Feet), forming part of the
sanctioned layout bearing No. TP/PP-7239, out of which the Eastern side portion
admeasuring 204.38 Square Meters (2200 Square Feet) held on lease and in
possession of Mr. Suhas Gopal Erande and Mr. Sarang Gopal Erande, sons of Mr.
Gopal Waman Erande, and the Western side portion admeasuring 204.38 Square
Meters (2200 Square Feet) held on lease and in possession of Mr. Vilas Rajaram
Bramhe, together with the construction standing thereon, being the lease hold
rights in the property proposed to be assigned/transferred, situated within
Kankeshwar Co-operative Housing Society Limited, bearing CTS No. 721,
corresponding to Survey Nos. 88/5B/2B/2 and 88/5B/2C/2, lying and being at
Village Kothrud, Taluka Pune City, District Pune, within the limits of Pune Municipal
Corporation, and within the jurisdiction of the Sub-Registrar, Haveli, Pune, and
bounded as follows: On or towards East : Road, On or towards South : Plot No. 1D
On or towards West : Gujrat Colony, On or towards North : Plot No. 1B

Notice is hereby given to the Public at Large that Mr. Shriram Shantaram Kulkarni
and Mr. Ravindra Shantaram Kulkarni, sons of Late Shantaram Vasudev Kulkarni,
have represented to our client that they are the lawful holders of leasehold rights
in respect of the property more particularly described in the Schedule hereunder
written, held under a long-term lease for a period of 999 (Nine Hundred Ninety-Nine)
years. The said persons have further represented that they are in lawful possession
of the said property and that the leasehold rights therein are free from all
encumbrances, claims, charges, liens, or demands of any nature whatsoever,
and that they have a clear, valid, and marketable leasehold interest, and are fully
entitled to assign, transfer, and/or otherwise deal with the said leasehold rights
in favour of our client. The Public at Large is hereby called upon to inform the
undersigned in writing of any claim, right, title, interest, demand, lien, charge,
encumbrance, or objection of whatsoever nature in respect of the said property
and/or the leasehold rights therein within 15 (Fifteen) days from the date of
publication of this Notice, together with supporting documentary evidence,
failing which it shall be presumed that no person has any claim or interest
in the said property and such claim, if any. shall be deemed to have been
waived and/or abandoned. Upon completion of the proposed transaction,
any claim or objection received thereafter shall not be entertained and
shall not be binding upon our client.
SCHEDULE - All that piece and parcel of the immovable property bearing
Plot No. 1B, admeasuring 408.76 Square Meters (4400 Square Feet),
forming part of the sanctioned layout bearing No. TP/PP-7239, out of
which the Eastern side portion admeasuring 204.38 Square Meters (2200
Square Feet) held on lease and in possession of Mr. Shriram Shantaram
Kulkarni and the Western side portion admeasuring 204.38 Square
Meters (2200 Square Feet) held on lease and in possession of Mr. Ravindra
Shantaram Kulkarni, together with the construction standing thereon. being
the property proposed to be conveyed, situated within Kankeshwar Co-operative
Housing Society Limited, bearing CTS No. 721, corresponding to Survey Nos.
88/5B/2B/2 and 88/5B/2C/2. lying and being at Village Kothrud, Taluka Pune
City, District Pune, within the limits of Pune Municipal Corporation, and within the
jurisdiction of the Sub-Registrar, Haveli, Pune, and bounded as follows:
On or towards East : Road, On or towards South : Plot No.1C,
On or towards West : Gujrat Colony, On or towards North : Plot No. 1A

PUNE RECOVERY BRANCH
1162/B Ganesh Khind-University Road Next to
Hardikar Hospital, Shivajinagar Pune -411005

Ph. No. 020-25536090
Email : Recovery.pune@bankofindia.co.in

Bank of India »

AElasvaahg iping Sanbing

APPENDIX-IV
[See rule-8(1)]

POSSESSION NOTICE

(for Inmovable property)

Whereas

The undersigned being the authorised officer of the Bank of India under
the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of powers conferred under
Section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued demand notice dated 24.12.2025 calling upon the borrower
Mr. Avinkumar Sagan Bankar to repay the amount mentioned in the
notice being Rs.17,81,167.00 (Seventeen Lakh Eighty One Thousand
One Hundred Sixty Seven) within 60 days from the dateof receipt of the
said notice

The borrower having failed to repay the amount, notice is hereby given
to theborrower and the public in general that the undersigned has taken
possession of theproperty described herein below in exercise of powers
conferred on him under sub-section (4) of section 13 of Act read with rule 8
of the Security Interest Enforcement) Rules, 2002 on this the 02nd day of
April of the year 2026.

The borrower in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with the property will be subject to
the charge of the Bank of India Asset Recovery Branch,Pune for an amount
Rs. 17,81,167.00 (Seventeen Lakh Eighty One Thousand One Hundred
Sixty Seven rupees) and interest thereon.

The borrower's attention is invited to provisions of sub-section (8) of
section 13 of the Act, in respect of time available, to redeem the secured
assets.

Description of the Immovable Property

EQM of all part and parcel of the property consisting Residential Flat No 14,
"Vrundawan Apartment" Situated at S No 160/1/1, plot No 17 & 18, Jalochi,
Bhigwan Road, Baramati, Dist Pune.

Date: 30-03-2026
Place: PUNE

Authorised Officer
(For Bank of India)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SAHAR INDUSTRIES LLP OPERATING IN MANUFACTURING OF

DIVERSIFIED RANGE OF DYED YARNS AND OTHER TEXTILE
PRODUCTS INDUSTRY AT MOTI NAROLI, SURAT GUJARAT

{Under sub-reguiation | 1) of reguation 364 of the Insclvency and Bankruplcy Board of India
(irsalvency Resalulion Process for Corporate Persons) Regulations, 2018)

RELEVANT PARTICULARS

1 [ Mame af the corporate dedtor akong with | SAHAR INDUSTRIES LLP
FAN & CINGLLP Mo, LLPIN: ACA-S0E8
| PAN; ADAFSSE0IF

| Block Mo.91, Faikea 1B}, Opp. Bharsi
Patroeaiem, M.H -8, Maoje-Mosi Karod
Tatdka-Mangrsd, Kim, Sueal, Mangrol
Cadjaral, India, 394110

2 | Address of the regisiered offica

3 | URL of webisita [ H.A.

£ | Databs of phace whersmajodty of fixed
assals are lacabed

Blogk Mo.81, Paikes 1(B), Opp. Bharat
Palrodaum, NH.-8, Mo- Mot Marod,
Teuka-Mangrod, Kim, Surat, Mangrod,
Gujarat, Indiz 394110

5 | Insialled capacity of main products!seracas 30 MT permonth

| Az par the latest available fimandal
Statement for F.Y, 2024-25:
Chuanlity: M

| Value: Rs. 77,259,868, 166

& | Quandity and valws of main products/!
sarvices soud in tast inancial vear

7 | Mumber of amployess’ warkman NIL {45 pir the infermation provided by the

| SEOD).

8 | Furibar details including las! available | Details can b= soughl by sarding regues] ta
fmancial statemants {with schedwlas) of bwo Resalution Professicngl at
years, lists of creditors are gvailable at URL) cirp sshar@gmadl.com
9| Eligitality for resolution applicants under | Dedails can be sought by sending request to
sacton Z5(2)00) of the Code is avalable at | Resolution Professiona? at

| cirgsahan@Egmail cam

10| Last date Sar receip! of expression of inferest | 18.04. 2026

11.| Date of issue of provisional list of | 20042055
prospeclive rasakibon applicants

12| Last date for submession of objections b | 25.04.203%
provzional lisl

13| Dabe ol issue of firal sl of prospachyve | 27.04.202

resciution applicants

14| Dabe of issue of informaton memorandum, | 28.04.2026
evalation mair gnd request for resciution |
plans i prospective resolulion appacanis

15| Last date for submission of resaligion plans | 23.05. 205

16.] Procass emal id to submit EOQI | cirp.sahan@gmail cam

17 Cetaits of the corporele debior's | MSME Reqislerad
re.gusr_vfalim siatus a5 MSME |

Sa-
Sun Resolution Professionals Private Limited
Resolulicn Pralassional of

flis Sahar Industries LLP (In CIRP)

Through ks Authonzed Signatory

Mr. Igbal Singh Gandhi

IBBI Rogistration Mo, [BEIPE-DIG4IPA-1/2025-24/5004%
AFA valid upto: 30006 2026

Diate: 03,04 2025
Pface: Ahmadasbad

Pune, Date: 03/04/2026 ADVOCATE PIYUSH ASHOK RAUT
Office No. 1. Office No. 1, Siyona Heights, Near Sahyadri Multispecialty

Hospital, Hadapsar, Pune-28. Email - adv.piyushraut@gmail.com

Contact No. +91 92843 02223.

Pune, Date: 03/04/2026 ADVOCATE PIYUSH ASHOK RAUT
Office No. 1. Office No. 1, Siyona Heights, Near Sahyadri Multispecialty

Hospital, Hadapsar, Pune-28. Email - adv.piyushraut@gmail.com

Contact No. +91 92843 02223.

REGD A/D/DASTI/AFFIXATION/BEAT OF DRUM AND
PUBLICATION/NOTICE BOARD OF DRT it

ﬁ: HINDUJA HOUSING FINANCE LIMITED PROCLAMATION OF SALE R p o 142 01 2022
Corporate Office: 167-169, 2ND Floor, Little Mount, Saidapet, Chennai — 600015 = p
Hinduja Housing Finance Limited E-mail:- auction@hindujahousingfinance.com DEEFEEFEigg:?;—gﬂﬁﬁ?gg&ﬁiﬁrﬁﬁﬂzh UATED: 10.09-2026

2nd FLOOR, MTNL BHAVAN, COLABA MARKET, COLABA, MUMBAI
PROCLAMATIONOFSALEUNDERRULES38,52(2) OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961, READ WITH RECOVERY DEBTS DUE TO BANK AND
FINANCIAL INSTITUTIONS ACT, 1933

Branch Office- Hinduja Housing Finance Limited Manikchand Galleria Building, 1st Floor, DIP Bangla Chowk, Towards Senapati Bapat Road, Pune Maharashtra- 411016
Authorized Officer Contact No: Mr. Rushikesh Ubhale-9823244498, Mr. Vikram Nalawade-9405020251, Mr Ritesh Gawai-9011858221, Mr. Sagar Bagawade -7420900201

PUBLIC NOTICE
' i NOTICE OF SALE OF IMMOVABLE PROPERTY THROUGH PRIVATE TREATY UNDER SECURITY INTEREST (SARFAESI ACT) RULES, 2002 i

DOCUMENTS MISSING

Notice is hereby given that the property vacant Notice is hereby given particular to the Borrower(s) and Co-Borrower(s) that pursuant to taking Physical Possession of the secured asset mentioned hereunder by the Authorized Officer of Hinduja Housing State Bank of India ...Certificate Holder
land bearing Sr no 51, Hissa No 84, Gaon Mouje Finance Ltd. under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 for the recovery of amount due from borrower/s, we hereby give you notice Vis
Dhanori Pune admeasuring area 1.25 are means that the below mentioned secured asset shall be sold by the undersigned through private treaty if you fail to pay within 15 days of this notice, the entire outstanding loan amount as per the terms and Trans Tech Turnkey Private Limited & Ors. __Certificate Debtors

1275 sqft, belongs to Mr. VIJAY SHRIRANG
KAMBLE residing at Srno 51, Plot No 84, bhairav
Nagar, Dhanori Pune who has purchased it from

conditions contained in the Loan Agreement and other documents pertaining to the Loan availed by you. After expiry of 15 days, no further notice whatsoever will be given to you and the below mentioned
Secured Asset will be sold through accordingly through private treaty. Immovable property, as described hereunder, to be sold on, as ‘As Is Where Is Basis’, ‘As Is What Is Basis’ and ‘Whatever Is There Is
Basis’, condition with all the existing and future encumbrances if any, whether known or unknown. Particulars of whichare given below: -

CD. No.1- Trans Tech Turnkey Private Limited, A company incorporated under the Companies Act
Having its address at 107, Mafair Towers |1, Wakdewadi, Shivag Magar, Puna 411005

CO.No.2- Sumnjan Kumar Chatterjee,Director and Guarantor:- Flal Mo, 10, Prasanna, 312,

= : Shivaji Nagar, Pune 411004,
snamsundar Slrao adam by Sele Ded tte Borrower(s) / Co-Borrower(s)/ Description of the Immovable property Reserve Price CD. Ne. 3- Ulhas V. Pradhan, Director and Guarantor:-Fial No. 56, 3rd fioor, Sr. No. 1206/A19,
30 January 1990 at the office of Sub registrar Guarantor(s) Joffer Price Al O At R, Pura 411006
Haveli No 2, having No. 1742/1990. On Loan Account No. All that piece and parcel of the flat No. 101, area admeasuring about 33.50 sq. Meter along with attached terrace admeasuring about 4.85 | Rs. 10,00,000/- CO. No. 4-, Alokendranath Gosh, Director and Guarantor:-Flal No. 8, Marval Residency, South
01/03/2026 while traveling on two wheeler from MH/PN1/KTR]/A000000065 sq.Meter and covered parking 125 sq. Feet on the first floor of Awing in the Building called "Sai Vihar" constructed on the land bearing Gat |~ (RUPEES TEN Main Road, Koragaon Park, Pune 411004,
dhanori to pune station road the said sale deed 1. Mr. SHANKAR HANUMANT RAMAVAT - (No. 1642, area admeasuring about O0H1TR out of total area admeasuring about 00H4R situated at Village-Lavale Tal-Mulshi, Dist-Pune | | akH gNLY) CD. Ne. 5- Trans Tech Chamicals Private Limited, Guarantor:- 101, Mayfair Towers ||, Wakdewad|,

Shivaji Magar, Pune 411005,
CD. No.B- Oriental Bank of Commerce:=Having i1s address al OBC Tower, FC Road, Pune 411001,
Whereas Hon'ble Presiding Officer, Debis Recovery Tribunal Mo, 1, Mumbai has drawn up the
Recovery Certificate in Original Application No. 96 of 2020 for recovery of Rs.102,07,24,820.10/-
{Rupees One Hundred Two Crore Seven Lakh Twenty Four Thousand Eight Hundred Twenty
and Paize Ten Only) with interest and cost from the Certificate Debtors and the amount due Lo the
Applicant, i.e. State Bank of India., a sum of Rs. 171,75,19,211.4%/- (Rupees One Hundred Seventy
One Crore Seventy Five Lakhs Nineteen Thousand and Two Hundred Eleven and paise Forty
One Only) is recoverable logether with furthes inferest and charges as par the Recovery Ceflificatal
Decres as on 0603 2026,
And whereas the undersigned has ordered the sale of the property mentioned in the
Schedule below in satisfaction of the said certificate.
Mobica B herelby gavan hat in absence of any order of posiponeamsant, the said propedy shall ba sodd
cn 28.04. 2026 between 2:00 pm to 4:00 pm (with auto extension clause In case of bid in last &5
rminules belore closmg; il raguetad ) hrowgh pubiic s-aschan whatsdn Biding shall ake place hrough
"Ornline Electronic Bidding” through the website of https:idrt.auctiontiger.net. B- 705 Wall Street
il, Opposite Orient Club, Near Gujarat College, Ellis bridge, Ahmedabad-380 006, Gujarat
{India), Contact Person: (1) Mr. Praveen Thevar, Mobile: +919265562818/ +910722TTE828.
Email: praveen.thevar (@ auctiontiger.net., The intending bidders should register themselves on
the website of the aforésald e-auctorn agency well In advance and gel user |D and password for
uploading of requesite doecumenis and/or for participating in the open public s-auction,
For further details contact: Ms. Paramita Chakraborty, Mobile No. 9831598508, Chisf Manager,
Representative of Certificate Holder
The sabg will be af the propedy of the G0, above namead as menboned in the schedule below and lha
labifilsas and claims altached o the said proparty, 50 far as they have been ascertained and those
specified inthe schedule against each lot'property,
The property will be put up for the sade inthe lots specified inthe schedule, IFhe-amount 1o be realized
is satisfiad by tha sale of a portion of the propery, the sale shall ba immediately stopped with respect to
the remainder. The sale also be stopped if, before amy lod is knocked down, the arrears mentionad in
the said certificate. interest costa {ncleding cost of the saled are tendered to the officer conducting the
saby of prool s given [0 his salisfaction thal the amount of such certificate, inferest and costs have
baram paid to the undarsigned.
The particulara specfied in the annexed scheduls have been stated to the best of the information of
fhe um:ler*slgned. badt thes wndersigned shall nol answerabbe 1or any emar, mis-stalemant or Gmssion
o this procltamation.
Mo officer or other peraon, having any duty to pedorm in connection with sale, alther directhy or
Il"rdll'-ﬂl.'f[i!.-' bidl for, acguire or attarnpt to acquire a iy intergst in ihe propeny sold,
Tha sale shall be subject io the condibions prascribad in Second Schedule ofthe Incoma Tax Aot 1961

(Borrower) 2. Mr. SUNITA SHANKAR
RAMAVAT (Co-borrower)

withinthe limitsif Zilla Parishad Pune and within the jurisdiction of sub-registrar officesin taluka Mulshi, Pune. (Here in after referred to as
thesaid Land). The boundaries of the land areas follows East:By Gat No.1641, West:By Remaining area, North:By road, South: By Gat No.1646.

1. Sale through Private Treaty will be on “As Is Where Is Basis’, ‘As Is What Is Basis’ and ‘Whatever Is There Is Basis”. HHFL (HINDUJA HOUSING FINANCE LIMITED) is not responsible for any liabilities |
whatsoever pending upon the property. 2. The purchaser will be required to deposit 20% of the sale consideration on the next working day of receipt of HHFL'S acceptance of offer for purchase of property
and the remaining 80% amount within 10 days thereafter. 3. Failure to remit the balance amount of 80% as required under clause (2) above, will cause forfeiture of 20% amount of sale consideration. 4. In
case of non-acceptance of offer of purchase by the HHFL, the amount of 20% paid along with the application will be refunded without any interest. 5. The property is being sold with all the existing and future
encumbrances whether known or unknown to the HHFL The Authorized 0fficer/ Secured Creditor shall not be responsible inany way for any third-party claims/ rights/ dues. 6. The purchaser should conduct
due diligence on all aspects related to the property (under sale through private treaty) to his satisfaction. The purchaser shall not be entitled to make any claim against the Authorized Officer / Secured
Creditorinthisregard at a later date. 7. The purchaser has to bear all stamp duty, registration fee, and other expenses, taxes, duties in respect of purchase of the property . 8. Sale shall be in accordance with
the provisions of SARFAESI Act/ Rules.9. The sale of the secured assets mentioned in the Schedule herein above are subject to your acceptance of the terms mentioned herein.10. HHFL reserve right to reject
any offer of purchase without assigning any reason. 1. In case of more than one offer, HHFL will accept the highest offer.

For further details, contact the Authorized 0Officer, at the abovementioned Office address.

Place: Pune, Signed By Authorized Officer, Date : 03.04.2026

document & its Index Il got misplaced/lost and
the same is not traceable. If anyone founds
those original set of papers they are requested to
hand over those papers on the above mentioned
address. And Onling FIR having Lost Report No.:
46000-2026, Dated: 02/04/2026 has
also been lodged for the same.

Place: Pune Date: 02/04/2026
Adv. Parag Jagannath Ghuge

Add: MIG-8/340, Laximinagar
Parvati, Pune 411009 Mob: 9850848426

Asset Recovery Branch : 2nd Floor, Agarkar High School

Bldg., Somwar Peth, Pune - 411011, Phone : 7030924078,
E-mail; brmgr1453@bankoimaharashira bank.in

T HTE NERTE
Bank of Maharashtra

Sale Notice for
Sale of Immovable Properties

P Gilaiz G da

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8(6) and 9(1) of the Security Interest (Enforcement) Rules, 2002

Motice is hereby given to the public in general and in particular to the Borrower and Guarantors that the below described immovable properties mortgaged/charged to the
Secured Creditor i.e. Bank of Maharashira, the Possession of which has been taken by the Authorized Officer of Bank of Maharashtra, will be sold on “As is whera is”, "As
iswhatis"”, and *Whatever there is" for recovery of the balance due to the Bank of Maharashtra (Secured Creditor) from the Borrower and Guarantors, as mentioned in tha
table. Details of the Borrower and Guarantors, amount due, Short Description of the immovable property and encumbrances known thereon, possassion type, raserve prica
and earnast monay deposit & increment are also given as under:

Reserve Price

Sr. Name of

Amount Due Short description of the immovable ENMD Amt and the rules made thereunder and 1o the further fallowing conditians: -
No. Borrowers / Guarantors {Rs.) property and Type of Possession BT I:'A 2 1. The assets shall be avctioned as poer the following details: -
I neremen mi.
No of Description of the property “ﬁﬁfﬂ AE"'EM '“"-‘”E’;:“"H
Property Lot No. 1: All the piaces & Parcels of Flat Mo.E-5- 301, 3rd floor, Reserve Price: Rs. BG6,98,000.00/- bots - w
E Wing E1 Shivsagar Residency Co-Op Hsg. Soc., situated on S no 17| {Rupees Eighty Six Lakhs Ninaty Eight I | Office No.101 on Second Floor adm 1538 sq.ft. bullt up Rs . Rs Rs
Hissa No 5+6+7+5, S No 17 Hissa No 1+2+3/1. S No 17 Hissa No e ok Oinly) e In bailding named as “Mayfair Tower I, constructed at | 1,33,00,000- | 18,30,000-| 500,000
A i 1 e ) ' i
1+2+3/2A & § No 17 Hissa No 1+2+3/28 in Village Vadgaon Bk within the | £MD: Rs. 8,69,800.00/- (Rupees Eight . Zmﬂﬁiﬁeﬁﬂ'& e e sty M 2 Eﬂﬁﬁ
limits of Pune Municipal Corporation Sub District Haveli Dist Pune | |akh Sixty Mine Thousand Eight Hundred | | Nagar (Bhamburda), Pune,
admeasuning 785 Sq Fil.e 72.92 5q Mirs Carpet Area { Built up Area 91.13 Cinly) 2. The above-mantionsd property or the lot as indicated above shall not bs sold below tha resera

Sq Mirs/a81 5q Ftjwith adjoining Terrace B8 Sq fti.e 8.17 Sq Mtrz & Allotted

: Bid Increment amount: Rs.50,000.00/- preca indicated against .

Parking E 5-23 admeasuring 160 Sq Fl i.e 14,88 Sq Mirs Dwned by Mr {Rupees Fifty Thousand Only) 3. The highest bidder shall be declared o be the purchaser of that respective lol. It shall ba in the
vinayak Vithalrao Kowadkar & Mrs Pramila Vinayak Kowadkar, discreton of the undersigned 1o declinelacceptance of the highest bid when the price offered
3 - appears 5o clearly inadeguate a5 o make it inadvisable 1o do soor for reasons othenwise to be duly

Encumbrance: Not Known. Type of Possession : Symbaolic. recorded.
2 £ i ‘ - 3 4, Thie public ai large is hareby inviled to bid in the said E-Aucton, The oanling offers along with
Property Lot No. 2; Al the Pieces& Parcels of Bungalow “Jagat Janani’, | Reserve Price: Rs.1,01,02,000.00/ indicated EMD for respective latts) ia paysble by way of RTGS/NEFT in the Account No.

Rs.2,45,06,429.91 | admeasuring 67.34 Sq Mirs i.e 724.57 Sq ft on Land admeasuring about (Rupees One Crore One lakh Two 10271666136, in the name of SBL. IFSC Code No. SBIND0O4107.

Borrower - M/s Multiamp | (Rupees Two Crore | 100 Sq Mirs on S No 6 Hissa No17/1/11 CTS Mo 694 Dnyandeep Calony Thousand Only) 5. The intending bidders are required to upload seli-atiested copy of TAN/PAN card, Address Proof,
Engineers Privata Limited | Forty Five Lakns Six | Vilage Karve Nagar, Kothvuc witin the Limis of Pune Muricipel| EMD: Re.10,10,200.001 (Rupees Ter IR ek ki e s e iy il i T o o e o
Diractors - Thousand Four {:grprnraﬁﬂn & within the F&Q‘iﬁtfﬁﬂi{!'ﬂ Sub Dist Taluka Haveli No 13, Districk Lakha Ten Thousand Tws Hundred I:]-r|1:'l:| 27.04.2026, till 4:30 p.m. The F'I"I-ﬁl'E:il:El iI'IEI:E;:UDI‘I af the iI'I'IITH:i'.I'Eh'l;E" property mantiunaﬂ herain

Hundred Twenty . .
Nine Paise Ninety Pune Cwned by MrAvinash Vinayvak Bangale.

One Only) plus Encumbrance: Not Known. Type of Possession: Symbolic.

unapplied interest @
mnﬁg&ua. rate wrt@H ; Property Lot Mo, 3 ; Allthe Pieces & Parcels of Flat Mo, 33 in B Buiiding 4th

effect from 200082023 | Floorin Ganesh Prasad Apariment Constructed on S No 144 Hizsa Mo 113
apart from penal|atlVilage Dhayari within the limits of Pune Municipal Corporation & within
interest, other cost and | the registration Sub Dist Taluka Haveli No 9, District Pune admeasuring
expenses thereon|s4s sq Ft je 5065 Sg Mirs RCC built up Owned by Mr Mukund
minus recovery ifany | oi4dheshwar Gosavi

Encumbrance: Not Known. Type of Possession : Symbolic.

below may be aken on 21.04.2026, between 11:00 a.m. to 4:00 p.m. at the property site.

&, Bidders are reguired to submit the copy of the Pan Card, Address proof and idaeniity proof, E-Mail
IC, Mob#s Mo and declsrafion if they are bidding cn their cwn Behalf ar on behalf of thair principals,
and im thie latler case, they shall be required o deposit thair authority and in default their bids shall
be rejacied. Im case of the company, copy of esolution passed by the board membess of the compainy
or any ather documant confirming representation/attorney of the company be submilted. All
thesa documents along with duly filled in Bed Form and the proof of paymeant aof EMD should be
submilled before the Recovery Officer-1, DRT-1, Mumbai by 4:30 pom. on 27.04. 2026 in a
soaled anvalopa suparscnbing 'R.P. No. 142 of 2022° athenwisa bid shall not ba considanad.

o Once a bid is subsmitted. itis mandatony for the biddar Lo pariicspale in the bidding process of the a-
auclion by logairg in on the e-Auction portal falfing which their EMD can be forfeitad o the
Government Ifhe undersigned thinks it
The successful bidder shall have to deposit 25% of his final bid amount afier adjustment of EMD by
next bankworking day i.e: by 4:00 P M, in the said account as perdetailmendioned in tha Para 4 sbove,

z 9, The succassful highest bidder shali also deposit the balance 75% of final bed amaount on or befora

Reserve Price: RE'E""BE’“““'"“"'_ 15th day from the dale of sale of the property. If the 15th day is Sunday or other Holiday, thenon

{Rupees Twenty Four Lakhs Ninety Five the first bank working day afier the 15th day by prescribad mode as statedin para 4 abave.

Kandge Park at Village Hingne Khurd within the limitz of Pune Municipal Thousand Only) 10. In addition to the above, the successful highest bidder shall also deposit poundage fee with
Corporation within the Jurisdiction of Sub Registrar Haveli 9 Sub District|  EMD: Rs.2,49,500.00/- (Rupess Twa Recovery Officer-I, DRT-1 @ 2% upto Rs. 1000/- and @ 1% of the excess of said amount of Fs.

Al ; . , ; 10000 through DD in fawour of the Registrar, DRT-1, Mumbai.
Havell Lhistrict Pune admeasunng 52.04 5q Mirs 1.8 560 Sg 1t Bullt up || akhs Forty Mine Thousand Five hundred 11, In case of default in making payments within prescribed penod, the deposi, after defraying the
owned by Mr Vinayak Vitthal Kowadkar. Only)

expensas of the sale, if the undarsigned thinks it fit, would be forfeited to the Government and the

- x By ic. defaulting biddar shall forfeit all claims o the propsiy or the amount daposited. The properly

Encumbrance: Not Known. Type of Possession : Symbolic shall be resold, after issuanca of fresh proclamabon of sale and the defaulting bidder shall be

liabla io make good of any shorifall or difference betwaen his final bid amount and the price far
which itis subsequantly sodd.

Avinash Vinayakrao Bangale,
Mukund Sidheshwar Gosavi,
1 |Vinayak Vithalrao Kowadkar
Guarantor =

Avinash Vinayakrao Bangale,
Mukund Sidheshwar Gosavi,
Vinayak Vithalrao Kowadkar,
PramilaVinayak Kowadkar

Bid Increment amount: Rs.50,000.00/-
{Rupees Fifty Thousand Only)
Reserve Price: Rs.21,58,000.00/-
(Rupees Twenty one Lakhs Fifty eight
Thousand Cnly)

EMD: Bs.2,15,800.00/- (Eupees Two
Lakhs Fifteen Thousand eight hundred 7
Only)

Bid Increment amount: Rs.50,000.00/- a
{Rupees Fifty Thousand Only)

Property Lot No. 4 ; All the plecas & Parcels of Flat No. 23 on 3rd Floor in
Building Ketki constructed on Plot Mo 3on S No 15 Hissa Mo 2/, 2/2+2/4 in

Bid Increment amount: Ks.50.000.00/-
{Rupees Fifty Thousand Only

Contact Details: Mr. Sudhir Kulkarni, Assistant General Manager & Branch Head, Asset Recovery Branch Pune. Mob. No. T030924078. 12. Prospective bidders are advised to axercise due diligence and satisfy themseives on title and
encumbrances, if any, over the properiy.
Sr. No. Particulars Date & Time 13. The refund of EMD to the unsuccessful bidders at the close of auction shall be made only in the
aoccount number mentioned by such bédder by the concemed bank within a reasonable period of
T: Date and time of E- Auction For Lot No. 1 tod Forlotno.1tod4 Date-20.04.2026 between 11.00 a.m. and 4.00 p.m. Lsrmies
= 14, The property s being sold on “AS I3 WHERE |5 BASIS" AND "AS IS WHAT IS BASIS”.
2. Last Date of Submission of Bid with EMD Forlotno. 1to4  20.04.2026 upto 3 pm 15. The undersigned resarves the right to accepl or rejact any or all bids if found unreasonable or
3. Inspection Date & Time For Lot No. 1 to 4 10.04.2026 & between 10:00 am. and 5:00 pm meEEneR AR L ACE A z’;ﬁ:"uﬁ::;’“*‘“"
!mp:::ﬁantinfarrnallnn: There mf'q,r be some dues of respective society claiming maintenance charges etc. Bidders are !harafara advised to -:nn{lirm any dues from respective Lot Description ol the property tobo sold withthe names. | Revenue | Datails of any | Claims, 1 any, which
society for property put on auction or any Govt. due from Govl. Authorities or any unpaid dues of the bullder. Charges if any due on the respective property shall be borne by WO |t e o-awiners whers- e property bolongs to | @ssessed ather have bean put forward
the bidder. defaulter and any other person as co-owners upon the | encumbrance | to the property, and
proportyor | towhich | any sther knewn
Mote: amypart | property s rticulars bearing on
| . : thereof liakhe b5 nature and valie,
1. Bank has Possession with No any known encumbrance. Howevar, thare can be some dues by respective socleties, Government/local authorityfies claiming maintenance charges i - = 3 5
elc. Bidders are tharefore advised to confirm the dues/chargesiencumbrances from respactive socialy/authonlylies/builder. Dues/Charges! encumbrances, i any due on the I 3
respactive property, shall be borne by the bidder 1 | Office No.101 on Second Floor adm 1539 sq.f o Maortgaged Mot Known
i ; . : : . _ _ bullt up in bullding named as *Mayfair Tower I, | Known | Praperty
2. E-auction shall be conducted through the PSE Alliance. Bidders have 1o log inon the website - “hitps:libaanknet.comi™and have to register themselves, Inthis regard, please nole construcied at amalgamated plot nd. 1 and 3
that verification of K¥C documents takes 2-3 days' time. Hence, bidders are advised to register and upload KYC documents well in advance to avoid last minute anxiety / rush. For Survey Mo. 26,27 and 28 of corresponding Ci5
Registration related queries, the contact numberis 8291220220 and E mail id is "supportbaanknet@psballiance.com”. :‘é':l'_l'aziﬁjl'_g:; PF'L";}E naI0 8t Gnivell Mngor
For datailed terms and conditions of the sale, please refer to the link “hitps:/fiwww.bankofmaharashtra.in/properties_for_sale.asp” provided in the Bank's website '

This natice is also being published in vernacular, Given under my hand and seal on this 10th Day of March, 2026 (Mahesh Kumar)

Date: D2/04/2026 Aszst, Gen. Manager & Authorised Officer,

Place: Pune The English version shall be final if any question of inlerpratation arises. Bank of Maharashtra HEE_;;EIWH?::;';
Pune

epaper.financialexpress.com
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